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Part IV—Section 2
Tamil Nadu Acts and Ordm%

The following Act of the Tamil Nadu Legislative Assembly -
received the assent of the President con the 24th September 1987 -
and is hereby published for general lnformatlon —_ :

THE TAMIL NADU MEDICAL UNIVERSITY ACT, 1987
ACT No. 37 OF 1987
ARRANGEMENT OF SECTIONS.

CHAPTER 1L
PRELIMINARY.
Sectionsi—
1. Short title, extent application and commencement. -
2. Definitions. - :

N (A Group) V-2 Ex. (3971 [ 215 |
f -

I
T’?




BEARER JRRECE @

D uowmamr Gz ET‘I'E bXTRAORﬁiNAIW

,_ CHAPTER II |
THE Unmmsm'.' o

./'-I A

!-;"llege 31tuate w1th.1n Unwer31ty area 1ot to be ‘affiliated to any
the! Umvers1ty and rccogmnon of matltutmns by Umverslty

CI-IAPTER HI..

- " Ormcmzs. .
.GL‘J'S_ Of Umvers:ty -

-"C‘H’APTER IV, R
AUTHORmEs

‘rcnew broad pohcles dnd programmcs of Umversny

3 overnin Councxl

Thﬁ f Go%ermng Council.

getings of Governing Council. .

embers not entitled to rc,muneratlon. |

signation of Members, .. -
verning Council to prepare Annual Report :

ng Council to submit. annual accounts.

_. mance Commlttee

-

""Planmn"g Board S
oards of Studieg,—. - .-
tion- of other authonues.

Fha s TRINEE

i,

Sec

gma o



TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

217.

CHAPTER V.
UNIVERSITY Funey,

Sections }—

34.

35.
36.

38.
39,
40,

41.

42,
43.
44,

43,

16
A7,
48
49,
50.

51,
52,

General Funds,

CHAPTER VI,
ADMISSION OF STUDENTS,

Admission to University Courses.
Admission to University examinations.

CHAPTER VIL

ESTABLISHMENT AND CONDITIONS OF SBRVICf,

Appointment of officers, Heads of departments, etc.
Conditions of service. |
Pension and Gratuity, etc.

>

Terms and conditions of service of Heads of departments. |

Terms and conditions of service of Co-ordinator of Umversuy'

departments and Dean of students,

_ CHAPTER VIIL
STATUTES, ORDINANCES AND REGULATIONS,

Statutes.
Ordinances.

Regulations. .
Term of office of members of Senate and Governing Councll.

CHAPTER IX.
DISQUALIFICATION FOR MEMBERSHIP.

Disqualification for membership. - _
Appointment of the first Vice-Chancellor. |
Appointment of the first Registrar.

Transitory powers of the first Vice-Chancellor.
Filling up of regular vacancies. '

CHAPTER X.
MISCELLANEOUS,

-

Filling up of casual vacancies.

Proceedings of University authority . or body not mvahdated by |

vacancies.




bf ccrtam employceé of the Umversxty of Madras
‘Nadu M’edlcal Um\remty S . "

y. of tﬁe State of Tanul Na(iu
Of Indla as follows DT

Hﬂ. xtent,: apphcaqon gnd commenqement —(1)
T : N d i ) Unwersﬂy Act 1987




'af

du

Lct

/AMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 219

- O -—

(¢) every other college or institution situated within the Wniver-
sity area and which may be affiliated to, or approved by, the University
in accordance with the provisions of .this Act, statutes and ordinances
and regulations made thereunder ; and o

: (d) every college and institution situate within the University
area, which conducts any course of study or - imparts any course of
training which may qualify for the award of any degree, diploma or other
academic distinctions by the University in any system of medicine.

(4) This section and sections 2,3,4,5,6,7, 8,9,10,11, 12,
13, 14, 15, 16, 31, 34, 46,47, 48,49, 57, 60, 61, 65, 66, 67
and 68 shall come into force at vnce and the tcst of this Act shall come
into force on such date as the Government may, by notification, -
appoint. : ’ L

2. Definitions.—In this Act, unless the gontext otherwise requ'irés,-—-

(@) “affiliated college ” means any' college or institutidn, situate

within the University area and  affiliated to the University and providing

courses of study in medical science for admission to the examinations
for degrees, diplomas and other academic distinctions of the University
and includes a college deemed to be affiliated to the University under
this Act and includes an autonomous college ; _

(b) “approved institution ” means any hospital, centre or other
institution situated in the University area which, — :

(i) is approved by the University ; and

(i1) provides training for admission to the examinatjons for
degrees, diplomas and other academic distimctions of the Uriversity;

-1 ?

(¢) ““autonowous colicge” means any college designated as an
autonomous college by or under the statutes ; |

(d) * college” means any college or any institution maintained by
or affiliated to the University and providing courses of study or
training in medical science for admission io the examinations for
degrees, diplomas and other academic disiinc ions of the University ;

C{e) ¢ Dental Council of India ** means the Dental Council of India,

L constituted under section 3 of the Dentists Act, 1948 (Central Act XVI of |

1948);
() * Government ” means the State Government ;

(g) “hostel” means a unit of residence for the students main- |
tained or recognised by the University in accordance with the provisions
of this Act ; : | o o




mst;tuhon » means any hosp1tal centre or other mst:tutl‘
g rafning tor admisSion to - the - examinations for -~ degres
nd other acadcmlc dlstmctmns of the: Unzversﬂy :

ﬂ

0

"'-Medlcal Counc:l of Indla » ineans the Medlcal Councll |
'nstltu_ted under section 3 of the Ind:an Medlcal Councll Ac

' o

6 (Central Act 102 of 1956) ; | o 2
), “notified date ™ means the date Speclﬁed in the not]ﬁcatl W) “U
ssned-unde sub-sectmn @) of. section'1 )

?--Councﬂ of Inc‘ha b means the Nursmg Councll

nstituted under section 3 of the Indlan Nursmg Councﬂ Act 194
JAct XLVINL of 1947) ;

Counml of Indxa mcans 1he Pharmacy @ouncﬂo
der sectlon 3 of the Pharmacy Act 1948 (Ccn

o dmances 7 ana L regulatxons ®  meg
,_ordmances and. regulatlons of the Umversn
o orcc under thls Act \

.l'

iche ’LEE_Ipaan":such Legturers, Readers, Assxstant Profe"
ate Professors, Professors and other” persons giving instrug:
ty including the Umversny Laboratories, in affiliated

ved BSf]t}lthIlS: and Lx_branan as’ may be declaréd ‘b

versity ' area’’ means: the area. to Whlch thxs Act’ exten
e on(2) of section’ I excluding the -Annamialaj Nagar-ias
lause; a)__'qf sectlon 2 of the Aﬁnamalal Umver51ty Act 1 2

Hlege” means a college mamtamed by the Uni ers
by it or not,.and which provides courses of. stu

e leading o3 degree, dlploma or other academic distincti

means the Comm;ssxo
; 's;..) Gra.nt ]




L.

of

an,
Sy

fe -
uC-
1ed

nds
)

928

Ver-
udy
‘ONS

310N
Act,

<

. Lnae——

§oosts

TAMIL NADU GOVERNMENT GAZETITE EXTRACRDINARY 221

ene..

(1) “University Laboratory” means a laboratory maintaiced by

& the University, whether instituted by it or not, which 1s intended to carry
§on research work ; |

§  (v) “University Lecturer”, “University Reader”, “University Pro--
§ fessor”  or “University Teacher” mean Lecturcr, Reader, Professor .
§ or Teacher respectively, appointed by the University; '

(w) “University Library” means a library maintained bv the Univer=

§ sity, whether instituted by it or not,

CHAPTER 1L
" T UNIVERSITY.

3. The University.—(1) There shall be a Urii_versity by the name “The
>

:Tamil Nadu Medical University™. _ :

(2) The University shall be a body corporate, shall have perpetual

' wuccession and 2 cominon seal and shall sue  and be sued by the said
§ 1ame. -

4. Objects of the University.—The University shall have the follbwiﬁg

# objects, namely —

(1) to provide for instruction and training in such branches of

§carning as it may determine in the field of medical science ;

(2) to provide for research and for the advancement and cissemi-

1 wtion of knowledge in the field of medical science ;

3 to institute degrees, diplomas and other academic distinctions ;

(4) to institute lecturerships, readerships, profzssorships and other

§eaching posts required by the Upiversity and to appoint persons to
Biuch lecturerships, readerships, professorships and other tecaching postsy

(5) to institute and award fellowships, scholarships, studentships,

§ hursaries, exhibitions, medals and prizes in accordance with the statutes;

(6) to institute research posts and to appoint persons to such

: (3) The headquarters of the University shall be located within the -
§imits of the Madras Metropolitan Planning Area as defined in clause
#(3-2) of section 2 of the Tamil Nadu Town and Country Planning Act,
§ 971 (Tamil Nadu Act 35 of 1972).

q (D to organise advanced studies and research programmes from
Mdmp tn time ' '




- '%

f° 2 TAMIL NADU GOVERNMEN1 GAZBTTE EXTRAGRDINARY ).; i
~ (8) to organise continuing medical education programmes; -

| ot :

with

o (9) to deﬁelop research facilities ; and

o0 (10) to encourage co-operation among the colleges, University JE

.- laboratories, hospitals and institutions in the University area and to co- throt
"~ ordinate’ with other Universities and other authorities in such manner JE 0
~ ‘and for such purposes as the University may determine, '

B - fund
i, . . 5. Powers of University—~The University shall have the following JE.
& powers, namely :— : | S appr
¥ (1) to hold examinations and fo confer degrees, diplomas and other ¥
-~ -gogdemic distinctions on any person who,— | .' presé
© - {a) shall have pursued an approved course of study or training §&
- . in a college or University laboratory or an approved institution unless __
exempted therefrom in the manner prescribed by the statutes and shall J§  tenar
Simi!

--_-;r;-___have.'passed the examinations prescribed by the University ; or
" (b) shall have carried on tesearch under conditions prescribed
. by the statutes; | B say

S (2')'1;0 confer degrees, diplomas and other academic distinctions 6

- on persons who shall have pursued an alpproved course of study, train- other
e v i / ou ege; '

ing or vescarch in an aufonomous college; i colle;

| other

R (3) to confer h_Onorat? degrees or other honorary academic distinc~ ]
_- - tions “under conditions prescribed ; -

. outsis
g for a
the

S (4) to establish, maintain and manage institutes of reséarch,_ Univer-
L ity colleges, departments, laboratories, hospitals, libraries, museums and
 other institutions necessary to carry out the objects of the University;

. (5) to affiliate colleges to the University as affiliated colleges, within
" the University area under conditions prescribed and to withdraw such
. affiliation; | | ‘ o
'+ (6) to take over any Government college or institution with the i
apptoval of the -Government ; .- | E
©_ {7) to approve institutions providing training for admission to
the examinations for degrees, diplomas and other academic distinctions
iversity under conditions prescribed and to withdraw such

follo‘.

" of the Uni
" approval ; o
[ (8) to designate any college as an autohomoﬁs college, with the ;
&';g. - priof concurrenc. "f_ the Government under conditions prcs_c."ibed

. oedl

oAt
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(9) to establish, maintain and manage hostels, to I'ecogmsehostels
not maintained by the University under conditions prescribed andito -~
withdraw such recognition thereof ; RS S

| (10) to exercise such control over the students of the Umversrty“

¥ through the colleges and institutions, as - will secure thgir health and wells
® being and discipline ; : S S

(11) to hold and manage endowments and other properties and

funds of the University ; . T

: (12) to borrow for the purposes of the Universl’ty money with the o '
approval of the Government on the security of the property . .of the  .' 2
§  University ; | - - . T e
r g (13) to fix fees and to demand and receive such fees, as maybe
§  prescribed ; A | | R
;E 1 (14) to make grants from the funds of the’ University for the maine o "‘?
it # tenance of National Cadet Corps, National Service Scheme or other~ = &
- _Simﬂar organisations; and : : : e é
d - (15) generally to do all such other acts and things as may be neces.
@ sary or desirable to further the objects of the University. o
ns 5_? 6. Colleges situate within University area 1ot to be dffkhred 10 any |

o~ W other University and recognition of institutions by University—~(1) No
college or institution within the University area shall be  affiliated to any

other University other than the Tamil Nadu Medical University.

\Ce '
- 3 (2) No institution affiliated to, or associated with, or ~aintained
o & by, any other University whether within the State of Tamil Nadu er

T3 outside the State of Tamil Nadu shall be recognised by the University - -

i 8 for any purpose except with the prior approval of the Government and =~

the UlliVerSitY CO.ﬁcemed. - | | . o - P .

31(1:2 | ' _' . CHAPTER IIL
: - OFFICERS.

the LT Officers ‘of University.—The University shall consist “of ‘the -
& following officers, namely i— | o IR

10 (H TheChanccllor'; - | o
IS?; (2) The Pro-Chancellor ; | o - :'_j-j

(3) The Vice-Chancellor ;

= (4) The Registrar ;
asd MR s TP A L (20N U
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) The , Finance Officer ; s | celles
B ¥ ellor
-_ Thé Controller of Examinations ;aud | recon
). Such other persons as'may “be declared by the statutes to be shall
¢ ithmvcrsity | ) -
N5 T :
_ The Chancellar ——(1) The Governor of Tamﬂ Nadu, shall be the of thr
cellor .of the University. He shall, by virtue of his office, be the head shall
of thé “University 'and shall, when present, preside at any convocation 3 Gove
__of the University and confer degrees, diplomas or other academic
-fdrstmqt;pns upon persons entitled to receive them.
: an
. (2) Where power is conferred upon the Chancellor to nominate e
g persons to the anthorities of the University, the Chancellor shall nominate  §
“persons to “the extent necessary to represent interests not otherwise §
g adequately represented | \ years
- _ ! three
N (3) The Chance]lor may, on his own. motion or on application, call
-for and examine the record of any officer or authority of the University
i cspect of any proceedings . to satisfy himself as to the regularity of such
proqepglpgs or the correctness, legality ‘or propriety of any decision taken . for m
¢ order passed therein; and if, in any case, it appears to the Chancellor- SIXty
“any.such decision or order should be modified, annulled, reversed
ol -rem;tted for rc-conmderatlon, he may pass orders accordmgly '
o Provrded thar - ary apphcatron to the Chancellor for the exercise ;he ¢
of the “powsss -under this sub-section shall be preferred within three. g%)ox
3 "'_onths from the date onewhich the proceedings, decision, or order to ?0 gc(i
: _'@ﬁhﬁme apphga tronrelates, was commumcated to the apphcant : one
. P;owded further that no order prejudrclal to any person shall be .
p@.jssed. «unless ;such-person. has been gwen a reasonable opportunity of :
:akmg hlS representatlon o f to the
o (4) The Chancellor shall exercise. such other powers and perform
such_ other functlons as rnay be conferred on him by or under this Act. YVice-
for @
9 The Pg:q—Chancellor ——-(1) The Mlmster 1n-charge of the portfolio funct
+H ealth in the State of Tamxl Nadu shall be the Pro-Chancellor of th shall
. - | Chanr
for e
Chan

(2):. I_n the absence ‘of the Chancellor or durin; g the Chancellor
13bility.- to: act, the Pro-Chancellor shall éxercise all*the powers an
m - all__ the functlons of the Changellor. ..

: );,The Pro-Chanccl‘or shall exercrse . such other powers and per
n;n such other fonctions as may be conferred on him by or under.ibiaz:

L SRR
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10, The Vice-Chancellor.—(1) Every appointment of the Vwe-@han-

cellor shall be made by the Chancellor from out of a panel of three names
recommended by the Committee referred to in sub-section (2). Such panel
shall not contain the name of any member of the said Committee,

(2) For the purpose of sub-sectlon (1), the Comlmttee shall consmt

of three persons of whom one shall be iominated by the Government, one -

shall be nominated by the Senate and one shall be nonunated b} J:le -

Governing Council :

. Provided that the person 50 nominated shall not be a member of
any of the authorities of the Umversny

(3) The Vice-Chancellor shall hold oFﬁce for a penod of + three
years and shall be ehgxble for re-appomtment for a further penod of
three years : .

>

Provided that no person shall hold the ofﬁce of Vlce-ChanceIlor
for more than six years in the aggregate or after attaining the age of
sixty five years.

(4) Notwithstanding anything contained in sub-qectlon (3), where
the Chancellor is of the opinion, that a Vice-Chancellor could. not be
appointed immediately after the expiry of the term of office of the
outgoing Vice-Chancellor, he may direct the outgoing Vice-Chancellor
to continue in office for such period, nct exceeding a total penod of
one year, as may be specified in the direction. i

(5) The Vice -Ch’lncellol may, by writing under his hand addressedl o

to the Chancellor and after owmg two munths notlce, resign his oﬁice.

(6) When any temporary vacancy occurs in the ofﬁce of the
Vice- Chanceller or if the Vice-Chancellor is, by reason of absence or
for any cther reason, unable to "exercisc the powers and perform the
functions of his nﬁice the seniormost Professor of the UIIIVCI'SIty

shall exercise the powers and perform the functions of the - Vice-
Chancellor till the Governing Council makes the requisite arrangements

for exercising the powers and performmg the functlons of the Vlce- :

Chancellor.

11. Terms and condztzons of service of Vzce-Chancellor ———(1_\-_:_ S

Vice-Chancellor shall be a whole-time officer 6f the  University asd 13-'
terms -and conditions of service shall be as spec;lﬁed in the* foll__.__,_
su b-sections.. . . S
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(2) The Vlce-Chancellor shall be pmd - | | N
- (1) a salary of Rs. 5,000 (Rupees five thousand only) per mensem ..; zg
o1 such higher sala.y 7 as may be fized by the Government from time W&  an

;to tlme 3 ana

(11) such other perqulsltes as may be fixed by the statutes, pre

;i S (3) The Vice-Chancellor shall be entitled to such terminal benf 2 for
3 -and allowances as may be fixed by the Governing Council with ¢ :

-approval of the Chancellor frem time to time: B

Prowded that where an employee of, ---, : ,

(a) the Umvers:ty or . R | o ma

: o . 4 act

S (b) -any other University or college or mstltul;lon mamtau,u. by, S Tep

o _or» aﬁihated 1o that University, - s v - Whi
_‘;:'i s appomted as. Vice-Chancellor, he shall be allowed to continue

“ . to -contribute to the Provident Fund to which he is a subscriber, and like

¥ thc ‘contribution of the Umvermty shall be limited to what he had been *  hea

-con _nbutmg 1mmed1ately before hls appointment as Vice-Chancellor. '

"-""':(4) The Vzce-Chance Hor shall be entitled to tmvellmg allowances @

__'_.';at eflch rates as may be ﬁxed by the Governing Council,

| (5) The VICe-ChanGellor shall be entitled to carned leave on
_ _;fuu pay at one-eleventh of the. per 1od spent by him on duty ;

- (6) The V1ce-Chancellor shall ‘on the expiry of the term of his
ofﬁce, ‘or upon relmqmshment of hlS office, be entitled to draw cash -
uivalent of leave salary in respect,of the earned leave at his credxt

4
subject to a maxmmm of one . hundred and exghty days.

" the
(7) The Vlce—Chancellor shall be entitled, on medlcal grounds, mais
: te Ieave with pay for a perlod not exce,edmg three months during
“ his" term of office, , o
e | T | tion
curri
- 12 Powers and funcrzons of Vzce-Chancellor-—(l) The  Vice-
o Chancellor shall be the academic head and the principal executive
.officer of the University and shall, in the absence of the Chancellor perfr

. and ‘Pro-Chancellor,  preside  at any convocaticn of the - University
~and:-confer degrees, diplomas or other academi: distinctions upen
j--pers.ons “entitled | to reccive themn  He shell be & member ex-officio
’ -'*and Cha1rmau of the ~Senate, the Governing Council, the Stmdn}&
|

e
w 2:'\.' ~

R "~ AN
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Academic Board, the Finance Committee and the Planning “Boﬁrd. |

- and shall be entitled to be present at, and to address, any meeting of
any authority of the University, but shall not be entitled to vote thereat,
~ unless he is a member of the authority concerned. -

2) It shalI be the duty of the vice-Chancellor to ensure that the

provisions of this Act, the statutes, ordinances and regulations are
observed and catriec. out and he may exercise all powers necessary -

for this purpose. : L

(3) The Vice-Chancellor shall have power to .Coﬁveﬁe'meeti'ﬁgs“ o
of the Senate, the Governing Council, the Standi_ng Academic Board

and the Finance Committce.

B which would have ordinarily dealt with the matter :

B/ heard. | : \

Council on such appeal.

A

decisions of the Ggoverning Council.
S aintenance of discipline in the University.

& curriculum dev: lopment. - .
perform such other functions as may be prescribed by the statutes.

| officer of the University, appointed bv the Governing Council on such
$8 tcrms and conditions as may be fixed *; the Governing Council, |

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 22¥

“(4) The Vice-Chaacellor shall have power to take action on any «
matter concerning the affairs of the University and may take such -
action ashe may deem necessary but shall, as soon as may be, thereafter =
W rcport the action taken to the officer or authority or body whd or

Provided that no such order shall be passed unless the person, . -«
&8 likely to be affected, has been given a reasonable opportunity of bemg

| (5) When action taken by the Vice-Chancellor under sub-section~
2B (4) affects any person in the service of the University, such person =
~shall be entitled to prefer an appeal to the Governing Council within. -
W thirty days from the date on which he has notice of such ‘action..
B The Vice-Chancellor shall give effectto the order passed bythe Governing .

(6) The Vice-Chancellor shall have ‘powets to give effect to the |

8 (7) The Vice-Chancellor shall have power to exercise cont_rbl 'o_ve'xf.__-'-. _
the affairs of the University and shall DLe responsible for the. due'

- 3 (8) The Vice-chancellor shall be responsible for the co—o‘;-.dina‘-f"
8B tion and intcgration of teaching and resezrch, extension, education and

(9) The Vice-Chancellor shall exercise such other powers 5nd'_'-'_

13, The Rc—zgistra:?;—~-(1) The Regietrar shall be a whole time salaric':d .
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g _.-.-.-'-:;'..‘;.;.(2> Tie Rofsmr sl be— |

: aﬂki;han that ofa. ‘professor of ﬁvc years sta.ndmg or

| (b) an officer of the Government not lower in rank than thatof
'_Deputy Secreta.ry to Government

L (3) The Reg1stra.r shall hold ofﬁce for a permd of three years anc
: _'_'shalLbe ehglble for re-appomtment for a further perlod of three years :

Pr 'v1ded that no person appointed as Reg1strar shall hold effice on
o attammg the age of ﬁfty-cxght years. 5 _

(4) rThe ‘Registrar shall be the e¥ -officio secretary of the Senate,
the Governmg Council, the Standing Academic Board aud the Faculties
' hall not be deemed to bea member of any of these authorities.

- (5) When the office of the Regxstrar is vacant or when the Registrar,
by reasmn of illness, absence, or any other reason is, unable to perform
- the functjons and discharge the duties of hic cffice’ the functions and the
‘duties of the office of the Registrar shall be performed and discharged
by such person as the Vice-Chancellor may appoint for the porpose.

(6 It shall be the duty of the Registrar,—
|

(@) 1:0 manage the property and investments of the University
"lncludmg trust-and endowed property in accordance with the decision of

the Fmance Committee and the Governing Council ; |_
p |

®) 1o be the custodlan of. the records, the common seal ani

cc«mmzt fo h $ charge ; and
i
| .. . .

-Governmg Council, the Standing Academic Board, the Faculties, the

appomted by the author1t1es of the University.

(7) The Regxstrar shall exercise such othek powers and perform

.l

by the Govermng Council.

- process3s in such suits and proceedmgb shall be 1ssued to, and served on,
F the Regxstrar. - _ g

(a) an academman in the field of medical science mot lower in -

o such other properties of the University as the Governing Council shall

(c) to issue-all notmes convening meetmgs of the Senate, the :

'Boards of Studies, the Boaras of Examiners and of any Committes

Sﬁch other functions and discharge such other duties as may be prescribed

S (8) In 2" sult% and other legal proceedmgs by or against the Univer-
sity, the pleadings shall he signed and verified by the Registrar and all -

I
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- the functions and duties of the office of the Fanance Officer shall be dis-
charged by such person as the Vice- Chancellor may appomt f(ﬁ- the |

14. The Finance Officer.—(1) The Finance Oﬁcer shall be a whole-

time salaried officer of the Uaiversity, appointed by the. ~Governing
Council from out of a panel of three names recommended by’ the. Govertis

ment. He shall hold office for a period of three years subject to . sach

terms and conditions as may be specified by the. Governmg Councﬂ

(2) The emoluments and other terms and conditions of service of

the Fmance Officer shall be such as may be pr =scr1bed by the. Govermng
Council. _ :

3) ’Ihe Fmance Oﬂicer sha.ll retn‘e on a.ttammg the age of ﬁfty— '

elght years.

(4) When the office of the Fmance Oﬁcer is vacant or When the

Finance Officer is by reason of illness or absence or any other: ¢ause,
unable to perform the functions and discharge the duties.of his office;

purpose.

(5) The Fmance Officer shall be. the ex- ojﬁczo Secretary of tnt_- |
Finance Committee, but shall not be deemed fo be a member cf suCh_ .

Go mmﬂtee

15. Powers, functions arﬂd duties of Fmarzce Oﬁcer - (1) The Fmarce .

Officer shall,—

() exercise general supervision over the funds of‘ the Umversny o

and shall advise the University as regards its financial policy ; and

B e

(8) exercise such other gowers and perform such otber financial =
functions, as may be assigned t¢ him by the Governing Councﬂ oF as-_-._' 3

may be prescnbed by the statutes or ordinances :

~ Provided that the Fmapce Officer shail not incur any experditure or
make ary investment exceeding such amourt as may be prescribed by’ * :
the statutes or ordinances except with . thu prekus ap'proval Of the' ¥

Governing Council.

(2) Subject to the control of tho Govemmg Councn the Fmance:__ 3

Officer shall,—

(a) ensure thai the limits fixed by the Governing Councﬂ for |
recurring and non-recurring expenditure for a year are not exceeded and
that ail moneys are expended for the purposes for Whlch they are granted B

or allgited ;

 financial estimates and the budget of the Lniversity and for their preser--

R A Lt - e R, A ﬂnﬂﬁﬂﬂ1ﬂﬂ' ﬂnnnggﬂ g

(&) be respoamble for the prepar“t on of annual accounts -:.-f
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B (. léeep a constant watch on the ‘cash and bapk balances and of JE
investments ; | g
" (d) watch the progress of the collection of revenuo and advise &
on the methods of collecticn employed ; ‘
g . . (e)ensure that the registers of buildings, land, furniture and
= 2 equipment are maintained uptodate, and that stock checking is conducted
.. in respect of equipments and other consumable materials in all offices,
Lo 7 ‘centres, laboratories and colleges maintained by the University ;
¥ - (f) bring to the notice of the Vice-Chancellor any unauthorised
“ expenditure or other financial irregularity and suggest appropriate
« | action, to be taken against persons at fault ; and .
R i (g) call from any office, centre, laboratory and college maintained
® . by the University, any information or returns as he may consider neces-
- - sary for the performance of his functions and discharge of his duties.
f.. ' 16. The Controller of Examinations.—(1) The Controller of Exami-
[° - nations shall be an academician in the field of medical science and 2 Me
1 whole-time officer of the University appointed by the Governing Council
T - “on such terms an’ ~onditions as may be fixed by the Governing Council.
oo @ The Controller of Examinations shall hold office for a period
1 of three years and shall be eligible for re-appointment for a further
s period of thres years : . -
| o -Pro?idedthat no person appointed as Controller of Examinations
.~ ,shall hold office on attaining the age of fifty-eight years. |
" (3) The Controller of Examinations shall exercise such powers and met
- perform such functions and discharge such duties as may be prescribed
- in the statutes. | | . |
. . cha
v ~ Avmmommss. L Ed
IR f_1'=7._ Authorities of University—The authorities of the University shall $§é
- (2). The Governing Council ; hav(
() Too Financo Commitiee ; | e
" * " (4) The Standing Academic Board ;"
©~ " (5) The Faculties ; - S
.+ (6) The Boards of Studies ; med
~+ (7 The Planning Board ;and - |
. ._..(8) such other authorities as may be declared by the statutes to bewcllle. (ol
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.18, The Senate. —{(1) The Semte shiall consist or ex-ojjzcio and other
members .

© (2) The ex-officio members of the_, Senate shall be.—

(¢) the Chancellor ;
“(b) the Pro-Chancellor ;
(¢) the Vice-Chancellor ;
(d) the Director of Medical Education ;
(¢) the Director of Medical Services and Fan:uly Welfare
. f) the Director of Public Health and Preventive Medlcme
'(g) the Director of Indian” \erdlcme and Homoeopathy ;.
(/) Heads of University Departments of Study and Research
(/) Deans or Principals of all Medical Colleges.; T
(j) Deans or Principals of Colleges” of Indian System of
| Medscme and Homoeopathy ; - | B
(k) Principals of Post-Graduate Denial Colleges ; ~ R
(D) Principals of Post-Graduate Colleges of Nursing ; ‘ :
¢m) Deans or Principals of Post-Graduate Colleges of Pharmacy
(n) the President of the Tamil Nadu State Medical Council ;
(0) the President of the Tamil Nadu Fomocopathy Council ;
(p) the President of the Tamil Nadu Board of Indian Medicine;
(g) members of the Governing Council who are not otherwnse
i 4 members of the Scnate; and | | |
| (r) the Librarian of the Umvelslty Library.

Explanation.—In case the Secretary to (Jovernmont 1n-charge NRE
of Health and Family Weifare, or the Secretary to Government, in~
charge of Finance, or the Secretary to Government, in-chacge of
Fducation or the Secretary to Government, in-charge of Law, who'is a -
member of the Senate by virtue of clause (q) is unable to attend any -
‘meeting of the Senate for any reason, he may depute any officer -~ I
of his department, not lower in rank than that of Deputy ‘Secretary - i
to Government, to attend suck meeting. The officer so deputed shall .. - . '
have the right to take partin the discussions of the meetmg and shall

have the right to vote.

(3) The other members of the Senate shall be,—

~ (a) one Professor elected by the teachers of each aﬂillaxed*?-
medlcal college from among themselves ;

- .(b) one Professor clected by teachers of ail aﬂ:"lhated Denfal
Colleges from among themselves ' o T




ey

| Sub]ect to the other provisions of this Act, the Senate shall have the
_followmg powers and - functions, namely :— .

oW
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- of Nursmg frem among themselves ;

Medzca’l Council ; | o

Ceuncll of Medical Rescarch ; R

to secure the representation of,—

ST 'fpfogrammes of the Univesity ‘and to suggdst easures for the improve

o - :ﬁay be referred by him for advice ; l

aw may be prescnbed by the statutes. |

7

'lmevery yeqr e the dates to be fixed by the Vice-Chancsllor. Owiggag

{¢) one Professor elected by teachers of all alﬁhated colieges

(d) one Professor elected by teachers of all aﬂiliated collegea
of Pharmacy from among themselves ; |

(e) two members elected by the members of the Tamil Nadu
Leglslatlve Assembly from among themselves ;

(f) one member noxmnated by the President of the Indian
) one member, ncminated by the Director General of Indian ..

(h) one member each nominated by the Chancellor represeutmg,--

(1) Chambers of Commerce ; l
(11) Industries including engmeenng and teehnology H

(ni) Social Sciences ; o

(w) Other Sciences ; ; and

() Law; and e o
.(#) one member ‘each to be nominated by the Pro-Chaneellor :

(A) the Scheduled Castes and the écheduled T-ribes 3 aad
(B) Sports. o ‘ )

19, Senate to review broad policies and programmaes of University.—

(a) to review, from time to time, the broad policies aad -

and development of the University ; '

" A
»

(b) {0 advise the Chancellor in respect of any matter which 3

(c) to exercise such other powers and perform such other functions

. 20. Meetings of Senate.—(1). The Senate shall meet atleast ‘wu.s..

upon
total ;
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(2) One-third of the total strength of the members of the 8¢ nate

‘& hall be the quorum reqmred for a meeting of the Senate:

Provided that such quorum shall not be required at a convocat:on

of the University.

(3) The Vice-Chancellor may, iwhenever he thinEs . fit, and shall‘, |
gpon a requisition in writing signed by not less than fifty per cent of the

& (otal members of the Senate, convene a special meetihg of the Senate,

21. The Governing Council—(1) The Chancellor shail as soon as

may be, after the first Vlce-Chancellor is appointed under section 47
& ..ostitute the Governing Council. L

(2) The Governing Council ohall in addition to the Vlce-Chanoellot,

& consist of ex-officio and other members,

(3) The ex-o_[ﬁcz‘o members of the GoverningXCouncil shall be,—-.a_l_ |

{a) the Secretary to Government, in-charge of Health and
Family Welfare ; | - |

(b) the Secretary to Govemment, 'in-charge' of Finance; v )
- {¢) the Secretary to Govemmeot, in-charge of Education ;.
(d) the Secretary to Goveroment, in-charge of Law ;. |
(e) the Director of | Medical Education ; o
{#) the Director of Medical Services and Family Welfare ;

(2) the Director of Indian Medicine and Homoeopathy

Explanation— In case any ex-officio member of the Govermng
Louncnl referred to in clause (a), (b), (c} or {(d), is unable to attend
any meeting of the Governing Council for any reason, he may depute

any officer of his department not lower in rank than that of Deputy

Secretary to Government to attend such meeting. The officer so
deputed shall have the right to take part in the discussion of -the
committeg and shall have the right te vote.

(4) The other members of the GGoverning Council shall be,~

(@) two members elected by the  Senate from among its
members o |

[ AR - e
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. {b) two members elected by the Deans or Principals of |
affiliated Colleges providing courses of study and training in medical disti
science from among themselves ; | MEL
o (c) one member elected by the University Professors from among annt

~ themselves ; and _ o

S (d) oneexpertin Medical Education, nominated by the Chancellor depz
o the recommendatior of the Vice-Chanceller. , il
© - 22, Powers of @overning Council—The Governing Council shall :
bave the following powers, namely — | : mitt

. : ' . . Prof

(1) to make statutes and amend or repeal the statutes ; dutic

S T _ ' . ' : temy
" {2) to make ordinances and amend or repeal the same ;

_ \ _ .

) (3) to hold, control and administer the prJ)perties and funds of pers
the University ; o N | pora
' (4 to provide for instruction and training in such branches of of s¢
learning in medical science as it may think fit ; T
' : ' SOTS,

(5) to institute departments of study in the University in such in tl
discipline of learning in medice1 science as it may deem fit ; as
, _ pend

: - (6) to provide for research and advancement ana cissemination
of knowledge in medical science ; 1 o
. . . : B P : st
(7} to institute lectuterships, readerships, profcssorships and any such

other teaching posts required by the University ;

- (8)to preserive, in consultation with expert committees to be Boa
 appointed fo. the purpose, the conditions for affiliaiing colleges to the ot é“
" University or approval of institutions by the Upiversity and to withdraw 4an

such affiliation or approval ;

SR l - colle
- (9) toinstitute degrees, diplomss and o:her academic distinctions;
K10) to confer degrees diplomas and other academic distincticrs colle

on persons Who— o

~'(ay shall have pursued an approved course of study or tiraluing or a
in a college, or University laboratory or an approved irstitutior unless the

exempted therefrom in the manner prescribed by the statutes and shail
nave passed the examinations prescribed by the Upiversity ; or

- Ab) shall bave carried on rewirh oA ot g b
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(D to confer henotary degress or other honorary  acadenud
distinctions on the recommendation of not loss than two-thirds of it8
members ; . . . .

(12) to consider and take such action as it may deem fit on the
annual report, the annual accounts and the finaucial estimates ; '

(13) to prescribe the qualifications of reachers in the Universiiy
departments and colleges of the University and the affiliated colleges
in the statuies ;-

~ (14) to appoint. on the recommendation of the Selection Com-

mittee o1 Experts appointed for the puirpose, University Lecturers,
Professors, Rcaders and Teachers, fix their emoluments; define their
dutics and the conditions of their services and provide for filling up of
temporary vacancics ; o : -

(15) to make statutes spécifying the mode of appointment of |

persons to administrative and other posts, proside for filling up of tem~

porary vacancies and define tneir duties and their terms and conditions

of service ;

(16) to take disciplinary proceedings against the University Profes-
sors, Readers, Lecturers, Teachers and other employees of the University
in the manner prescribed by the statutes and to impose such penalties
as may be specified in the statutes and to place ther under suspension
pending enquiry ; :

(17) to cause an inspection of all collcges, hospitals and other

ipstitutions affiliated or to be affiliated, to the University and to take

suchk acticn as may be deemed necessary ;

(18) to presciibe, in consuliciion with the diaading Academic
Board, the manner in which and the conditions-subject to which, a college
or institution may be designated «$ an autonomous cellege or institution
and to cancel such designaticy ; -

(19) with the concuirence of the Government, to designate any
college as an autonoticus college and to cancel such designation

] (20) to recoguise, on the veport of inspection commission, any
college or institution outside the University area ; .

(21) to raise, on behalf of the Uaiversity, loans from the Central
ot any State Government, or any corporation owned ot controlled by,
the Censral or any State Government ot the public : ' :

B (22) to borrow money for the purpases of the University with ﬂie

approval of the Government on the sceurity ol the propeity of - the

University ; L S __

ER

e by e — e
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(23) to appoint examiners on the recommendation of the Boards
~of Studies and to fix their remuneration ; -
 (24) to charge and collect such fees as may be prescribed by the
statutes ; - o |
" (25) to conduct the University examinations and approve and
publish the results thereon ;
(26) to appoint members to the Boards of Studies ; I
27 to make ordinances, regarding the admission of studerts
~ to the University, or prescribing examinatiens to be recognised as equi-
- .- valent to University examinations ; - .
. (28) to establish and maintain hostels ; _ _
~ . {29) to recognise hostels not maintained by the University, and to
“+ .- suspend or withdraw recognition of any hostel which is not conducted
' inaccordance with the conditions subject to which such hostel was
. recognised ; _ ' o
7 (30) to supervise the residence of the students of the University
and to make arrangements for securing their health and well-being ;

~ . (31) to award fellowships, travelling fellowships, studentships,

medals and prizes in accordance with the statutes ;
(32) to manage any publication bureau, employment bureau and
. University sparts or athletic clubs instituted by the University ;

B (33) to review the instruction and teaching of the University ;
R ! )’i;_d*plromote research within the University and to require
" yeports, from time to time, of such research; 0

(35) ‘to administer all propertics and funds iplaced at the disposal
_Vof the University for specific purposes; and -

(36) to accept, on behalf of the University, dndowments, bequests,

“donations, grants and transfers of any movable and immovable property -4

of the University made to it.- |

023, Meetings-of Governing Council—(1) The Governing Council shall
. meet at such times and places and shali, subject to the provisions of
. gub-sections (2) and (3), observe such rules of procedure at its meetings

_“including the quorum at meetings, as may be prescribed by the statutes.’
" {2) The Vice-Chancellor or, in his absence, any member chosen
by the members present; shall preside at a meeting of the Governing

|
|
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~ (3) All questions at any meeting of the Governing Council Sha—l]_'- bé'
decided by a majority of the votes of the members present and voting and,
in the case of equality of votes, the Vice -Chancellor or the member presi-

ding, as the case may be, shall have and exercice a second or casting vote,
| | (4) (a) The Governing Council may, for the purpose of ¢ 1sultation, 13
' invite any person having special knowledge or practicai cxperience in any
@ subject under consideration to attend any meeting. Such person may o
4B speak in, and otherwise take part in, the proczedings of such meeting but .
s 78 shall not be entitled to vote. | : | . o |
() The person so invited shall be entitled to such daily and
‘G traveiling allowances as are admissible to a member of the Governing |
28 Council. . _ o )
d 24, Members not entitled to remuneration.—The members of the @ {i
5 38 Governing Council shall not be entitled to Peccive any remuneration - - i
S8 from the University except such travelling and daily allowances as may be, &
ty # prescribed by the statutes : - | o j
i

- Provided that nothing contained in this section shall prec‘ludé any
3, B member from drawing his emoluments to which he is entitled by- -

virtue of the office he holds. 3
_ B

¢ 25. Resignation of members—A member of the Governing Council, =~ &
B other than ex-officio members, may tender resignation of his membership =~ - §
BB .t any time before the expiry of the term of his office. Such resignation .. §
B chall be conveyed to the Chancellor by a letter in writing by the member
W and the resignation shall take cffect from the date of its acceptance by
A the Chancellor. - B
sal 26. Governing Council to prepare Annual Report—(1) The annual -
report of the University shall be prepared by the Governing Council -
and shall be placed before the Senate on or before such date as may be -
- sts, prescribed by the statutes and shall be considered by the Senate .at its -
Tty next annual meeting. The Senate may pass resolution thereon amd
communicate the same to the Governing Council. s -
hall (2) The Governing Council shall inform at a subsequent mesting '}
of of ithe Senate the action taken by it on the resolution passed .bcyemgfhe-_ ]
nEd Senate. IR A
.
ysern (3 A copy of the an_nua.‘l. report .?nd a copy ofj:'_he TeSQ’IUﬁon_- assell
1ing by the Senate together with information on the action taken under sib--- -

' section (2) shall be supmitted to the Government by the Governing . 4
< B Al for  informatton. _ e
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Jower in rank than that of Deputy Secretary to Government to attend

" _(6) The annual financia) estimates of the University Prepitred by .

. | M
835 TAMIL NADU GOVERNMENT GAZITE BX v Ay DINARY

A b e — ra= e = -

TAMI

e K

. - i L i
27. Governing Council to submit aqnnual accounts.—(1) The annn) g Tabon at

-accounts  of the University shall be submitted - by the Governing (?0.””““3'
. Council to such examination and audit as the Government may direct, [ rw‘ﬁlﬁm' |
- (2) The Governing Council shall settle objections raised in such |
~ audit and carry out such instructions as may be issued by the Govern- | 7)
' ‘ment on the audit report, as prescribed in the statutes. - (
N ey : : .. Bk and tos
: (3) The accounts when audited shall be published by the Governing |
. _Council in such manner as may be prescribed by the ordinances and § '
. copies thereof shall be submitted to the Senate at its next meeting, and f . ¢
to the Gdvernment within three months of *such publication. - time
28. The Finance Committee.—(1) The Finance Committee shall con- -- , (c
sist of the following members, namely : § proposal
) g ers, namely «— | b has been
(a) the Vice-Chancellor ; - - B 1 fure in exc
. . . |
' : _ . ) . . - (d
~ (b) the Secretary to Government, in-charge of Finance ; taining th
(o) the Sccretary to Government, in-chage of Health and | (e
Farmly Welfz}re  and | | | | | matters re
(d) three members nominated by the 'Governing Council from [ (f
among its members. _ . - _ f
_ : . statutes.
- {2) X for any reasons, the member referred to in clause (#) or } 5
- clause (¢) of sub-section(ly, is unable to attend any meeting of the Finance § A d9' T
- Committee, he may depute any officer of his Department concerned not 'ofcih(?mﬁ '
is Ac

such meeting. The officer so deputed shall have the right to take part f8E1€ralsup
in the discussions of the Finance Committee and shall have the right §

tovote. | o 2T
R e - : - bex-0 fficio n
{3) The Vice-Chancellor shall be the ex-officio Chairman and the B = -
Finance Officer shall be the ex-officio Secretary of the Finance Com- k ©)
.mittee. ' _ ~Om- & _'
o | | L
(4) The members nominated by the Governing Council under E
-clause (d) of sub-section (1), shall hold office for a period of three years. (©
S . _ - E ()
- (5) The annva: accounts of the University prepared by the Finance E
Officer shall be laid before the Finance Committee for consideration E (e)
and comments and thereafter submitted to the Governing Council for .-
approval. ; (fy:

b

the Finanf;e OE?’{J-L’.:. ;1\’,1!2 bi: fa 11 Bnfrara ¢l B .. -
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ration and comments. The said estimates, as modified by the Finance

Committee, shall then be 1aid before the Governing Council for conside-
ration. The Governing Council may approve the financial estlmates ‘

with such mochﬁcalmns as it decms fit.

(7) The TFinance Commlttee shall—

(@) mcct at least once in three months to examine the accounts' ‘
and to scrutinise proposals for expenditure;

f:v‘v‘e ;

(¢} make rccommcndatlon to the Gove.mmg Council on every.
proposal involving investment or expenditure for which no provision -

has been made in the annual financial estimates or which involves expendi-

ture in excess of the amount provided for in the annua] finarcial estimates; -

() prescribe the methods and procedure and forms for - mam-

' taining the accounts of the University and Colleges ;

matters relating to the finances of the Umvcrmty, and

f

29, The Standing Academic Board—{1) There shall be a Standing"_

Yicademic Board of the University which shall, subject to the provisions
§of this Act, the statutes and the ordinances, co-ordinate and exercise
§eneral superwsmn over the academic affairs of the Uni xver31ty -

() the Vice-Chancellor ;

- (b) the Director of Medical Educatlon _ .
(¢) the Dircctor of Medical Services and Family Wclfare :
(d) the Dircctor of Public Health and Preventive Medicine ;

(¢) the Director of Indian Medicine and Homoeopathy;
(f) the Presidents of the Faculties of the University ; and

(g) the Chairtacn of the Boards of Studies of the University.
i A Mo~ IVLY Ty (§Q7\__4

(b) review . the financial position of the University from time to -

(¢) make recommendation to the Govcmmg Council on all R

(f) petform such other fUIlCtIOI‘lS as may be prescribed by thﬂ P
atatutes, _ o , _ T

(2) The Standing Academic Board shall consist of the followmg .
§v-0 flicio members, namely :— _
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(3) Sub]cct to the provisions of ﬂ‘lIS Act, the statutes and the ordi~
'hances, ‘the Standing Academic Board shall have the following

| powers, ‘namely :— |
Aa) to make regulatxons and amend or repeal the same

: (b) to ‘advise the Govermng Counci} on the promotion of
rcsea.rch in the University ; and |
- - (c) to suggest measures for revisions and 11:Jnovatlons in academlc
3 and rcscarch programmes.. i | - ‘
| g nomin:

(4) The Standig Academic Board shall ordinarily meet twice in = J '
ear. The woard may, however, meet on other occasions as may be (C

the Un
and re¢

:

.  namely

iﬂg Bo.

dec1ded by the Governing Council. I+ init by
Standir
;. (5) One-third of the total strength of the members of the Standing J&¢
. Academic Board shall be the quorum required for a meeting of the § (
Standmg Academic Board. A | O L 4 g}oard
*L . e GX]
@? " 6) The Vice-Chancellor shall preside at all meetings of the Standing - @& 5,
Acadcmlc Board. If the Vice-Chancellor cannot be present at a meeting ttact
. of the Standing Academic Board due to any reason, the members present aftache
may ‘elect 2 Chairman from among themselves. l . ¢
| - 30. Faculties. —(1) T he Umvers1ty shall cons1st of the following such ¢
i ' _ .Facultles, namcly —-\ ) N .
(a) Faculty of Basi¢ Mcdlcal Sciences ; ‘ constitt
in the

(b) Facutly ‘of Medicine, Paediatrics and Medical Specmhtles ;s
| (c) Faculty of Surgery, Obstetrics and Gynaecology and Surgical °
- (d) Faculty of Commumty Health Soc:al Smences and History
f._"of Mcdlcmc s

(e) Faculty of Dentistry, Pharmacy and Nursmg and

(f) such othcr Faculty as may be prescribed by the statutes, . 34.

which

(2) The constitution and functions of the Faculties shall, in 4ll

',: | other respects bc such as may be prescribed by the regulatlons (¢

(3) thwnthstandmg anything contained in sub-section (2), the (&

'_--"'Standmg ‘Academic Board may, on the recommendation of the Governing ment o

. '_Councll appcmt any teacher of the University as a member of a Faculty. Grants
| 6f cont

31, The Planning Board.—(1) Therc shall be constituted 2 Planning
Bm_whmh sha®” - dvise generallv on the nlannino and devalnmmans adwil
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the University and review from time to time the s‘tandards of educatlon o
and research in the University. , o

-

; (2) The Phnmng Board sha]l consist of the followmg memberg,_; =
pamely :(— . | |

(@) the Vice-Chancellor, who shall be the Chazrman of the Plann- L
ing Board; and -

_ () not more than eight persons of thh academlc standmg_._x

nominated by the Governing Council, >

- (3) The Planning Board shall, in add1t10n to all other powers. vested :
in it by this Act, have the right to advise the Governing Councﬂ and the'-}‘-';f -
- Standing Academic Board on any academlc matter.

- (4) The term of office of the nominated tpembers of the Planmng'_
Board shall be three years and they age e11g1ble for re-nom1nat10n after o
the expiry of their term of office. :

32. The Boards of Studies—(1) There shall be’ Boards of Studxes _'
attached to each department of study or research :

(2) The constitution and powers of the Boards of Studles shall be .- ._
such as may be prescribed by the statutes. N

£

33. Constitution of other authorities—The Governing Council "niay'
constitute such other authorities of the University as may be necessary
'n the manner prescribed in the statutes.

"CHAPTER V.

UNIVERSITY FUNDS.

34, Genera] Funds.—The University shall have a General Fund to .
which shall be credited,— o

(@) its income from fees, grants, donation:, and glfts ‘if any v o

(b) any contribution or grant received from the Central Govem- N
ment or any State Government or any Local Authority or the University - B
& Grants Commission or any other similar body or any Corporation owned- S
A or controlled by the Central or any State Government cmd : o

(¢) endowrments and other-.recelpt_s.
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CHAPTER VI. i ’ | 3 3
o : | o } - appo
. . ADMISSION OF STUDBTITS. cond
- 35, Admission to University courses.—-(l)'No person shall be admitted in the _
~ to a course of study or training in a College or University laboratory or - r
. an approved institution to appear for any examination held by the Univer-, 3 shall
- sity. for confcmng any degree, diploma or other academic distinction 4
- unless he,— : . =
o - (@) has passed the quahfymg exammatlon prescrlbed therefor the b
by the Umver51ty and - Unive
' ma
- - (B) fulfils such other COndltIODS as may be prescribed by the pregm
regulauons C | ‘
: ) The Govct;nmg Council- ‘may, on the recommendatlon of the S <ub
Standmg Academic Board, exempt from the provisions of sub-section (1) ‘ ;)u ~S¢
“any ' ‘candidate who has undergone an equivalent course of study or T 0};’ ‘j
tra.lmng m any collcge or 1nstltuuon 0uts1de the University area. ' E %I((;VGI
(3) The quesilon whether such candidate has undergone the equiva- (
lent course of study or training shall be decided by the Standing Academic tee, i
‘Board with reference to the syllabus, the course contents and the period 3 detern
of study or. training. ! B
36 Admission to University ex.:zmmat:ans —(1) No uandldate shall 3 40,
be admltted to any University examination unless,—. | ¥ depart
S | ‘S or Dir
l (a) he is enrollcd # a member of a Umvermty college, University i appoin
Iaboratory, affiliated college or approved mstitution; and i _ .
'(b) he has satisfied the reqmrcmcnts as to the attendance the };;g
prescrlbed by the regulations. N by st
(2) The Governing Council may, on the recommendation of the &
Standlng Academic Board, grant exemption to any candidate from the £ Pro
prowswns of sub-sectlon (l) subject to such COI‘ldlthl‘lS as it may deem B Assista:
ﬁt. : : ' departr
. CHAPTER VII. E g 0
‘ ' JE to decli
BSTABLISHMENT AND CONDITIONS OF SERVICE, -
i €]
: 37 Appaintment of o ficers, heads of departments, etc.—The Umver31ty office a:
may appoint such number of officers, heads of departments, professors, appoint
rcaders, lecturers, teachers, librarians and such other employees as
'may be necessary for the purpose of carrying out the provisions of thiy (4
Act in such manner as may be prescribed by statutes, o
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38. Couditions of ser v:ce.—Subject to the prowswns of this Act the
appointment, procedure for selection, pay and allowances and. other
conditions of service of officers, teachers and other persons employed
in the University shall be such as may be prescrzbed by %tatutes

2d .
or Explanation.—For the par pose of this section, «I:> word * officers” -
T shall not include the Chancellor and the P]O Chcmcellor -
n
39. Pension and gratuity, etc.—(1) The University shall mstltute for
a1 the benefit of its officers, teachers and other persons employed by the
' University, such pension, gratuity, insurance and provident fund as it |
- may deem fit, in such manner and subject to such conditions, as may be :
he prescribed by statutes. | -
(2) Where the Univérsity has so instituted a_provident fun.d. under |
10 sub-section (1), the Government may declare that the provisions of the B
) Provident Funds Act, 1925 (Central Act XIX of 1925), shall apply to -
T such fund as if the Umvcrs:ty were a local authority and the fund a’
- Government Provident Fund. =
2- _ (3) The University may, in consultation with the Finance Commlt- - P
IC - tee, invest the provident fund amount in such mauner as 1t may 5
d . determine. ";
1 40 Terms and condmom of service of Heads of departments. -—-(1) Each -
department of the University shall have a Head who shall be a Professor
or Director and whose functions and duties and terms and conaltlons of
y appointment shall be such as may be prescribed by statutes :
Provided that if there is more than one Professm in any departfnent,\ . . ‘
€ 9 the Head of the department shall be appointed in the manner prescnbed
| R statutcs N S fj
: § Provided further that in a department where there is no- Professor, an: :
1 B Assistant Professor or a Reader may be appointed as a Head of the
B department in the manner plesumbed by the statutes.
) It shall be open to a Professm or Assistant Professor or Reader
& 10 declme the offer of appointment as Head of the depa.rtment
3 A pcr 501 appoznted as Head of the department shall hold
/ =0Fﬁce as such for a period of three years and shall be ehglble fOr re-
% appointment. : .
3

4) A Head of the department may remgn hxs oﬁice at any ume
during  his tenure of office. |




., discharge such dutigs as may be prescribcd by statutes.

N S "'djstmctlons,

r 3
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- (5) A Head of the department shall perform such functions and
[

| 41. Terms and condmons of service of Co-ordinator o
departments and Dean of students—(1) There shall be a Co—{rdgg?gﬂg
- ¢ University departments who will act as a liaison officer between the Vice- *
- Chancellor and the Heads of departments of the University, He shall
« perform.such functions and dxscharge such dutlcs as may be presr‘rlbcd

by statutes.

¥)) There shall be a Dean of students in the Umversny who shall be

B lnécharge of the welfare of, and the discipline among, the students. He shi
- shall exercise such powers and perform such functions and disch © such f
- duties as may be prescnbed by statutes. | | tscharge such o
_ B
CHAPTER VIIL
| STATUTES ORDINANCES AND REGULATIONS. co.le
subj
S . Statu;‘es —(1) The Governing Council may, irom time tal f
: _'_make statutes and amend or repeal the same. d to tlme tutic
: . . | . acad
» " (2) Subject to the provisions of this Act, the statutes may provide Exar -
- I0r,—- ' : . -
o 3
| labor

" () the holding of convocation to confer degrees and academic

d'stmctmns, )
®) the' conferment of honorary degrees and honorary academic

{c) the eonstltutlon powers and functlons of the authoritics of the

Umvcrsuy, ] :

- - (d) the manner of filling vacan01es among members of the authorl-
tles of the Un1vers1ty o g _.

L . {e), the allowances to be paid to the members of the authorities of
o the UmVers1ty and committees thereof; '

() the procedure at meetings of the authorities mcludmg the

quorum for the transaction of business at such meetings;

L ) the authcntxcatlon of the orders of decisions of the authorltles
ot the University;

(h) the formation of departments of research at the Un1ver51ty -

o (:) the term of office and methods of appomtment and conditions
__of service of the officers of the Unijversity other than the Chancellor and

- _the Pro-Chanestior ; } e

- il
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(j) the quahﬁcatlons of tho teachers and other persons employed.r-‘f.”"

nd by the University and affitiated colleges or institutions ; .

g (k) the classification, the method of appomtmeﬁt and detenmna-' SR,
ity “tion of the terms and conditions of service of teachers and other personsi SN
of employed by the UmverSIty 5 Eat
cer | e c4: SRR - o
all (D) the institution of pension, gratuity,” msuranc'e or prowdent f
e for the benefit of the ofﬁcers, teachers and other persons employed by the‘.‘-!%, b

Uaiversity ; | o T
Ye (m) the institution of Fellowships, Travelhng Fellowsths, scholar-.
He ships, studentships, bursanes, ethbltxons, medals and pnzes and the"-' -
«ch ~conditions of award thereof ; .
() the condmons of affiliation of colleges to the Umversxty .

| (0) the manner in whjch and the cond:t;ons subject to whlch a'

“college may be designated as an autonomous college and. the condmons o

- subject to which, such designation may be cancelled and matters inciden- -

tal to the. adm1mstrat10n of autonomous colleges including the’ ‘consti-

e, tution or reconstitution, powers and duties of the commlttee on
academic affairs in the college, . Boards of‘ ‘Studies and Boards of-._ -
de _'--.F.xammers 3 | e -~ . ¢
() the establishment and malntenance of __ '__halls,_-_. ) 'ho'gféli’s- and

laboratories ; N B R
11C S . e

: g) the COIldlthllS for recogmtlon of hostels other than those"f
e . maintained by the University ; .

() the conditions for residence of students of the Umversxty in the -. -
he * halls and hostels and the levy of fees and other  charges for such re51- 5

ence ; :
i o L
(s) the delegation of powers vested in the authonues or oﬂicers of
' ( e University ; and
ol . .

._ (t) any other matter w]:uch is requu'ed to be or ma be e ¥

he B by the “statutes. - y p esmbed

; - (3) A statute passed by the Govermng Council shall be submjtted
to the Chancellor  who may assent thereto or withhold his assent. .

“ A statute passed by the Governing Council shall have no Valldlt
.;__n has been assented to by tho Chancelior, y untll

~ 43. Ordinances.—(1) The'Governing Councﬂ may, from time 'to tirne, .
&kﬁ ordmances and amend or repcal the same. o
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(2) ‘Subject to the provisions of this Act and ihe statutes, the
ordmances may provide for-— ' .‘

g (a) the admission of the students to the University and to 3
lts affiliated colleges and the levy of fees for admission to the University, -
colleges and Umver51ty Iaboratones

(b) the courses of study leadmg to all degrces diplomas and
L other academlc distinctions - of the University ;-

. '(¢) the conditions under which the students shall be admitted
to the courses of study leading to degrees, diplomas and other academlc
dlstmctlons of the University ;

. “(d) the conduct of examinations of the University and  the
: condxtlons subject to which studeuts shall be admitted to such examina-
t:ons C : -

, (e) the manner in Wthh exemption relatmg to the admlssmn
of students to examination may be given ;

, (f) the conditions and mode of appomtment and dutles of
exammmg ‘bodies and examiners ;

. (2) the mamtcnance of dlSClphne among the students of the
Um\fersny 5 :

(h) the fees to be charged for courses of Qt[udy, research, -

.

3 entitle
Pxperxment and practical training and for admission to the examinations & by no
A - for- degrees, dlplornas and other academtc dlstmcuons of the University; ¢ Chanq
o aﬂd L s o : . b bis
o (z) any other matter expressly required or allowed by thIS Act F g]fe égz
or the statutes x
o | & and t
_ (3) In makmg the ordmances the Governing Council  shall afé’hof’
consult e - b or nor
(a) the Boards of Studles in matters relatmg to the appointment : '
and dutles ‘of examiners; and ”
g Ol S
o (b) the Standing Academlc Board in matters relating to the anduicf]
conduct or standard of examination. |
, _ £ author
' A author
s (4) AIl ordmances made by the  Governing Councxl shall have
eﬁ'ect from such date as the Governing Council may specify and every (
. ordimance so made shall be submitted, as soon as may be, to the '
Chancello‘r and the Senate for mformatlon | . Ut nc
otherw

44 .Regulatwmr -——(I) The Standing Acadewmic Board may make
regulatmns consistent with this Act, the statutes and the ordmdnccs -
-.to carry out the duties assigned to it thereunder, o N

l .
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{2} All such regulatlons shall have etfect from sugh date as the:..-
Standing Academic Board may specify and every regulation so made
shall be placed before the Govemlng Council for mtormauon

Council, shall hold office for a period of three yedrs and such member

three years.

(2) Any person who has completed two terms of three yca;rs each

for a further period of three years.

Explanation.— For the purpose of thzs‘ sectlon, a person who has”

to have held office for a term of three years in that authority.
. ’ I S

is appointed temporarily to any of the offices by virtue of which he is”
entitled to be an ex-officio member of any other authority, he shall,
by notice in writing signed by him and communicated to the” Vrce—'”
§ Chancellor within seven days from the date cf his taking charge of
4 his appointment, choose whether he will continue to be a member
of the authority to which he was elected or nominated by virtue of his

and become a member ex-officio of any other authority by virtue of his
appointment and the choice shall be conclusive. On failure to make
& such a choice, he shall be deemed to have vacated his office as an elected :
& or nominated member. -

(4) Where a person is a member of any authority and by vn'tué*

& and if for any reason, he ceases to be a member of the first menuoned_
& authority, he shall also cease to be a member of other authorlty or

authorities. ; )

(5) Nothing in sub-section (1) shall have appllC'ithl_'l in reSpGCt of_.. :
(i) ex-o fficio members referred to in sub-section (2) of section 1 8!"*-
4 otherwise members of the Senate referred to in clause (q) ; and

|‘<‘..

(it) ex-officio members referred to m sub-section (3) Ui hcnon 21

A Group) IV-2 Ex. (597)—5

45. Term of office of members of Senate and Governmg Counczl-;-
(1) Every elected and nominated member of the, Senate and Governing. -

”‘_.“_\' .

A

continuously in any one of the authorities referred to in sub-section (1);- L
shall be eligible after a period of three years has elapsed from the =
date of his ceasing to be such member for election or- nommat:lon_z |

held office for a period not less than one-year in any one of the authori-
ties mentioned in subesection (1) in a casual vacancy, shall be deemed

(3) Where an elected or nominated member of any of the authorities -

election or nomination or whether he will vacate office as such membér’"-

% of such membership, he is a member of any other authority or authorities ™

4 tut not including members of the Governing Council who are oot :

o b Bl

shall be eligible for elect:on or nomination for another penod of -
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3 .

s DISQUALII?I_CATION “FOR. MEMBERSHIp, -

e S -y o : o , - ..\ . .
an - applicant to be ‘adjudicated a5 an insolvent ;
insolvent ; or ¢ o

¥

; ( 1131 - court to ‘ii,npfisonm'ent for any

£, moral turpjtude ; or . |

ompleted sixty-five - years. of g,

(). In case of dispute or doubt. the Governing Council ‘shyjj

line “whether a person s disqualified under ‘sub-section (1) and
bl bo tggl” © 0URed under

is sentenced by 2" crim;

ecision

- 47, Appointment of the first Vice-Chancellor.—_ Notwithstanding
anything contained in sub-section (1) of section 10 Within three monthg .
iToni the' date of the Dublication of this Act ip the Tamil Nadu Govern.
" ment Gazette, the first Vice-Chancellor shall be appointed by the Govern- _
ment .on a -salary to be fixed Y them for a period pot exceeding -
-three years  and on such other ¢ S they may deem fit- -

_ : -as : Vice-Cﬁancellof shali
. - retire “from Office, if' durjng the. term of his office, pe completes the
. 88¢ of * sixty_five "years, © ‘ . -

43 Appoiniment _of 1he

] Government opn a salary ;
ced:. b _, d not exceeding three years and on -
ther conditions as they may deern fit,- e

497}ransztary Powers of the firg; Vice-Chancellor,.
the duty of the first ViCe-Cha;;cellor tom
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(3) The authorities constituted under sub-section (1) shall perform N

their functions with effect from such date as the Government may, by
@ notification, specify in this behalf. ‘ - - L
“(’;ji i‘:f' | (4) Tt shall be the duty of the first Vice-Chancellor to draft such
3 statutes, ordinances and regulations as may be ndcessary and submit
& them to the respective authorities competent to deal with them for their:
B disposal. Such statutes, ordinances and regulations when framed shall =
B be published in the Tamil Nadu Government Gazette.’ R
[ | (5) Notwithstanding -anything contained in this Act and the
@ statutes and until such time an authority is duly constituted, the first = -
1Y @ Vice-Chancellor may appoint any officer or constitute any committeg = .-
§ temporarily to exercise, perform and discharge any of the powers, func- ‘ -
@ tions and duties of snch authority under this Act and the statutes. o
all 50. Filling up of regular vacancies.—Where 4ny vacancy '.amonﬁ t'_h_ef: o
nd & elected members of any authority or other body of the University arises. "
& by efilux of time, such vacancy shall be filled by way of election whick .~ 3
‘@ may be fixed by the Vice-Chancellor : | S
g% Provided that such election shall not be held earlier than two months =
. B from the date on which the vacancy arises. _ : ST
A CHAPTER X.
) MiSCELLANEOUS.
he % f 51. Filling up of casual vacancies.—All casual vacancies among the
¥ members (other than ex-officio members) of any authority or other body
¥ of the University shall bz filled, as soon as may bc, by the person.orbody < .-
1z §& who or which nominated or elected the member whose place has become ..
1e 4 vacant and the person nominated or elected to a casual vacancy shall be o
e, % amember of such authority or body for the residue of the term for which =
ry P the person whose place he fills would have been 2 member PR g
Provided that no casual vacancy shall be filled, if such vacancy occars
within six months before the date of the expiry of the term of the member .
‘e of any authority or other body of the University. S
lic 52 Proceedings of University authority or body not-..z'nmlfd&féd@ﬁ __
- cancies.—No act or proceeding of any authority or other body of the
s niversity shall be invalidited merely by reason of the existence of any. .
yacancy or of any defect or irregularity in the election or appeintment
_ of a member of any authority or other body.of the University ot of any °
° efect or irregularity in such act or pr_oceeduégnot affecting the merits
° the case or on the ground only that the Senate did not meet twice
B in any vear. - o - S
| %
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. -53; Removal from membersth and withdrawal of degree, diploma *
L ‘o.: othgr academic distinction of Umverszty —(1) The Governmg Councﬂ'__
'-'mav,

. {4y remove by an order in writing made in this behalf any person
AR from membershjp of ‘any authority of the University by a resolution '
passed by a mujority of the total membership of the Goverring Council ;
and”by a majority of not less than two-thirds of the members of the |
S Govermng Council present and voting at the meering, if such person
- has been convicted by a criminal court for an offence which, in the ;
.~ opinion. of the Governing Council; involves moral Illrpltude or if he has
- _been guilty of gross misconduct; ~and ¥

o (b) for the same reason, withdraw any degree, diploma and other
deniic dlstmcuons conferred on, or granted to, that person by the
Umversnty ; .

,.ehalf‘ remove any person from the membershlp of any authonty
1g: Umver51ty, if he becomesfof unsournd mmd or deaf-mute or has

i (3) _No ac‘uon under this SeCtiO]] shall be taken agamst any perSOH
€5 ﬁe has ‘been given a. reasonable opportumty to show cause agamst
en proposed to be. taken |

. _._-:-'-._.(4) A copy of every. order passed under Sub-seetlon (1) or sub
ectipn- (2), as the case: may be. shall, as soon as may be, after it is
passed. .be’ ‘communicated to the person concerned in the manner pre
cribed by ‘the regulatlonm ‘ .

Pt as.to electzon or. nomination, --If any quesuon arises

3
ethier.any petson has been duly elected or nominated as, or is entitled. to i(n
“meémber. of any authority of the University or other body of the! Uniwe
ersity,: tl ¢ question. shall be referred to the Chancdlor whose dec '
thereon sha]l be final, . _ 58
Auth r‘r;gs 10 cons}:ture commzttees and fo delegate powers - r(lg. T
£ authorities of the University shall have power to constitute or Te ¢ erlr
nstit "f._gplpmtttees and to delegate to them such of their powers as fmf:,h(
fit, ‘Such committees shall, save as otherwise provided, consist 'tg o ,'
membersiof the authority Qoncemed and of such other person if any, N2 dS(
the _;uthorxty may deem fit, u
. . _{- Y
o»obtazn mformatmn —Notwﬂhstandmg | anythmg co
\ct, or anyother law for the time bzing in force, the Governs ur -
,-order in writing, call for any information from the University find-
atteryelating to the affairs of the University and the  Universify. pretes
h.information js available with it, furnish-1"t (1. T it 1™

_.i"f"f wation within a reasanahle amio.
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L University of Madras, as are serving in the Post-Graduate Institute -of
£ Basic Madical Sciences, Taramani, Madras, -shall stand ailotted to ser _
L in connection with the affairs of the Tamil Nadu - Medical. Pniversit
- with effect on and from such date as may be speclfxed in such order

-' - without his consent for such allotment.

to which he would have been entitled to on ‘the date specified
- order under clause (@) of cub-section D, as 1f this Act had not_.-.been
passed . R

- University.

g o
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Provided that in the case of information WI’]ICh the Umversxty conmders
confidential, the Vice-Chancellor of the Umversﬁy may pldce the same -
bzfore the Chancellor for his decision. . Cloe

57. Transfer of certamn emplo yees of the Umverszry of Madras to the -
Tamil Nadu Medical University.—(1} (a) As soon as may be, after the.-
notified date, the Government may, after consulting the Vice- Chancellors
of the University of Madras and the Tamil Nadu Medical- University :
direct, by gensral or special order, that such of the employees of the.

’ \

Provided that no such direction shall be 1ssued in reSpect of a.ny perSO T

(b) With effect on and from the dats Speclﬁed in the or&er und
clause (a), the persons specified in such order shall become employeés.o
the Tamil Nadu Medical University and shall cease to be employee o
the " University of Madras, : _ _

(2) Every person referred to in sub-sectlon (1) sha.ll hold-o‘ﬁi‘
under the Tamil Nadu MedicalUniversity upon such tenure , remirneration
terms and conditions and rights and privileges'as to pensionor‘gratuity,
if any, and other matters which shall not be less favourable tha

(3) The liability to pay pensmn and gratuity, to the persons referred'.
to in sub-section (1) shall bz the hablhty of the Tamll Nadu Medlcal

58. Transfer of accumulatzons in Prowdem Fund and ozher like furfds_ _
(1) The sums at the credit of the Provident Fund accounts of the pefsons.
referred to in sub-secticn (1) of section 57 as on the dates of their becoming
employees of the Tamil Nadu Medical University shall be transferred-'_;
to the Tamil Nadu Medical University and the liability in’ reSpect of
the said Provident Fund accounts shall be the liability . of the Tatml
Nadu Medlcal Umverelty . o e

(2) There shall be pald to ‘rhe Tamil Nadu Medical UHIV@I’Qlty_
out of the accumulations in the superannuation fund and other like:
funds, if any, of the University of Madras such amounts as have ‘been
sredited to the superannu2tion fund of other like funds, if any, on belmlf.-.'
of the persons referred to in.sub-section (1) of section 57. _The amount




sha form part of the superannuatlon fund or other like funds,

b 'b :__eﬁt __ of its. employees

5.9 qumem of certain' amount by rhe Umverszty of Madras w—(l)
"he University of Madras shall. ‘out of its funds as on the notified date,

_;‘_(2) The amount payable under sub sectlon (1) shall be in addltlon

0. the Amounts: payable by the Umversxty of Madras to the Tami! Nadu
vadxeal Umversuy under sectlon 57.

: 60 stgtarzan __(1) The Government shall have the right to cause an
pection'or inquiry to be made, by such person or persons, as they
_';"'drrect ‘of the University, its buildings, laboratories, libraries,
SeumS; workshops and equipments, and of any institutions mmmamecl
ised or approved by or affiliated fo, the University and also of the
ations ,teaching and other work cor'd"r*efl nr dor= by the Univer-
d to cause aninquiry to be made in respect ofany ma.tterconnectcd
he: University. . The Government shall in every case give notice to
rsity of thelr intenticn to cause such inspection or inquiry to be
the Umversxty sha]l be entitled to be represented thereat.

-':'tlg;elr views with reference to the result of such inspection or inquiry

nd__may’, after ascertaining thg opinion of the GoverningCouncil thereon,

dvise the University upon the action to be taken and fix a time limit
01‘ te.kmg such action.

(3) The Govermng Council shall report to lhe Govemment the
'act;qn taken on the basis of the result of such inspection or inquiry.
¥ Sach report shall be subm;tted within such time as the Govemment may
' "direet -

4) Where the Governing Council does not take action to the
' ..satisfactmn of the Government within a reasonable time, the Government

by the. Governing Council,issue such directions as they may think fit and-
he Governing Council shall comply with such directions. Tn the event.
-Governing Council not complying with such directions within
timé :as may L. fixedin that behalf by the Government, the
at sha” ~havs power 1io appoint any. person or hody to

«with such - direc: IO!IS a.nd make such orde:s as s may be  necas-
,=the expenses thereo

hit ‘may. be established by the Tamll Na.du Medical Umversﬁy.

11 Na.du Medlcal Unwermty ‘such amount as the Govern-

) The Government sha‘l communicate to the Gevemmg Council

_may, after considering any explanation furnished or representation made -
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" Vice-Chanceller, the Registrar, the Finance Officer,. the Controlle of -

~Indian Penal Code (Central Act XLV of 1860).
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61, Librarian—(1) The Librarian shall be a whole-time officer o
University appointed by the Governing Council on the recommenda
of the Selection Committeeconstituted for the pyrpose, for. .
and on such terms and conditions as may be prescribed:~

(2) The Librarian shall: exercise such ‘powers andperfor
such duties as may be assigned to him by the Governing-_Co'_lm_ci]_;_f--'-;'""

62. Special mode of appointment—(1) The “Governing Council ; ma
invite a person of high academic distinction and professional atiainme
to accept a post of Professor in the University on such termsand.co

ditions as it deems fit, and on his acceptance appoint him to the post:

(2) The Governing Council may appoint a teacher or any. other.
member of the academic staff working in any other University or.
organtsation for undertaking a joint project in the manner laid down:
in the ordinances. o, L

63. Report on affiliated colleges~The Governing -Council’ shalt,”
at the end of every five years from the notified date, submit - a report to-
the Government on the condition of affiliated colleges and approved
instituitons within the University area. The Government shall take such
action en the report as they deem fit. o ST

64. Selection Committee.—(1) There shall be a Selcction ommittee 1or

making recommendations to the Governing Councii (ot appointment to -~ -

3,
i
J ok

the posts of Professor, Assistant Professor, Reader, Lecturer and
Librarian of institutions maintained by the University. | .
(2) The Selection Committee for appointment to the posts referred -
to in sub-section (1) shall consist of the Vice-Chancellor, the Chairman. . .
of the Board of Studies concerned and persons not less than two but not-’
exceeding four, who are experts in the subjeet in which the appo ntment =
is to be made, nominated by the Governing Council : S e

Provided that at least two experts shall be present at-the Selection
Committee meeting : | - o R

Provided further that, in the case of selection - for appointment of "
Readers and Lecturers, one of the experts shall be the University Profe séor
and Head of the Depdrtmert in the subject, if there is one. e

65. Vice-Chancellor and other o ﬁ?cers',' ete.y 1o be publfc'sérvclzni‘s.a,»_;;frhé '. -

Eiamina’gions and other employees- of the University shall . be deemid -~
when acting or purporting to act in pursuance >f any of the provisions'of .

this Act fo be public servants within the meaning of section, 2F58f.¢




. 66 Pawer to amend Sc/ledule -—-The Govemment may, by notifica~ an¢
-Lon, ‘amend the Schedule to include in it - any college, institution or Un
" centte to, or to exclude therefrom any college, institution or centre from, ver
- and on the ‘publication of such notification, such college, institution or exa
contle shall be deemed to be included i m, or as the case may be, omitted Cor
from- ’tbe Schedule. | Un
o of :
67 Certam Acts nor to apply (1) Subject to the provisions of sub- .
- sectlons (2) to (7), the Madras University Act, 1923 (Tamil Nadu Act VII bui
B . 0f1923), the Madurai-Kamaraj University Act 1965(Tamil Nadu Act 33§ kin
. of'1965), th¢ Bharathiar University Act, 1931 (Tamil Nadu Act | of 1982). A not
. and the Bharathidasan University Act, 1981 (Tamil Nadu Act 2 of 1982) Tar
* (hereafter in this s.ction referred to as the said Acts) shall with effect on - Uni
< aml from th. notified date, cease to apply in rcspcct of every college Taz
: '_";-.and mstltutlon to which this Act apphes
(2) Such cessor shall not aﬂ’ect — | Uni
e, ,::__;-_'1-(a) the prevmus ope;atlon of the said Acts in " respect of the M
S collegc 'and mstxtuuons reterred to in sub-section (1), an?i(
o __--xc;(b)r"any penalty, forfelture or pumshment mcurred in respect ol g
ny oﬁ'ence comrmtted agamst the said Acts, or : v for .
= S ' o L .' Shah
' "'--'--%.(c). 'any mvcstlganon, legal “)rOCeedmgs , Or remedy in respect of, Uamf
forfeiture or punishniecnt and any such investigation, legar may
or remedy mgy be instituted, continued or enforced and
chi penalty, forferture or pumshment may be 1mposed as if this srdic
__ot been passed . oo : gcJ:tio
- Acts
) Notwlthstandmg anythmg contalned in sub-sectlon (1), all” shall
ordinances and regulations made under the said Acts and in Provi
the notified date shall, in so far as they are not inconsistent with - unles
contiduve to be in force in respect of the colleges and institutions the ¢
d to in the said sub-section (1), until they are replaced by the o
ordmances and reculdtnons to be ;uade under this Act. : 6!
tmthstaﬂdmg anythmg contamed in this Act the statutes,- after
ind regulations.continued in force under sub--section (3) or this .
"Act, _every person who lmmedtately vefore the notified” not 1
lent of ‘a college within the Universily aréa affiliated. to, to be

‘d or maintained by, the Madras, Madurai-Kamaraj, Bnara-

Bharath dasan Universities, or'was eligibie to appear for any . _FPr
ions b medical science of the said. Universities, shall pe piryc
mpléte his course of st dy 10 the respective Umversmes" under

] ’Ifamﬂ ‘~adu. Medical Umvermty shall make. arrangemmts fo e

jon, te:~hing and trainiag for such steaents fam S

!
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and in such manner as may be detemuncd by the Ta mil Nadu Medlca: S
- University ip accordance with the course of study in the respective Uni* =
; versities, and such students shall, during such period, be admitted totis: -
. examinations held or conducted by the respective Universit.cs and . tre

~ corresponding degree, diploma or other  academic u.ctinctions of the. .«
Universities shall be conferred vpon the qualified students on'the result= o
of Squ examinations, by the Universities concegned. _

(5 All property, whether movable or 1mmovab1e mclvdmg lanas O
huildings, equipments, books and library and all rights of Wnatsoever I
- kind owned by or vested in, or held in trust, immiediately, before the . '
notified date, by the Umvers:ty of Madras at th., University campus’ ‘at
Taremani, Madras as well as liabilities legally subsisting against that |
Umversﬁy at that campus shall stand trﬂnsferred to, and vest i, the : .
Tan:nl Nadu Medical University. | - N

(6) All Medical, Dental, Nursmg and Pharmacy colleges w:thm the e
University area which lmmedlately before the notified date——- o -'

~ {a) continve to be affiliated to, or recognised by, the M adras,f .__-
Madurai-Kamaraj, Bharathiar and - - Bharathldasan Universi 1t1es,
and ) | o

()] prowde courses of stvdy for admission to the exammanon o
for degrees and diplomas of the Universities specified in clavse (@), -
shall be deemed to be colleges affiliated to the Tamil Nadu Medical
University under this Act and the provisions of this Act shall, a.s far as
may be, apply acccrdingly. - REEET

(7) Subject to the prOV151ons of sub-section (2) but wﬁhou.t pre- |
judice to the provisions of sub-sections (3) to (6), anything done orany -
action taken before the notified date under any provisions of the said ...
Acts in respect of any area to which the provisions of this Act apply:
shall be deemed to have been done or taken under the corresponding .
provision of this Act and shall continue to have effect accordingly:’
unless and until superseded by anything done or any action taken undcr L
the corresponding provision of this Act. - i

_ 68. Power to remove difficulties.—(1) If any difficuity arises as to the e
first constitution or reconstitution of any authority of the Umversztyé-“-'-iﬁ'
~ after the notified date or otherwise in giving effect to the Pprovisions of -
b this Act, the Government may, by notification, make such provision, .
not inconsistent with the provisions of this Act, as may appear to them S
to be necessary or expedlent for removing the dlﬂ’iculty B

Provided that to such notification shall be issued after thef ex-
piry of five years from the date of estabhshment of thc Umversity
under section 3. _ ¥

. (A Group) IV-2 Ex. (597)-~6
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(2) Every notlﬁcatlon 1ssued under sub-sectlou (1) or under any :
Q‘ther provisions of this Act shall, as soon as possible, after it is issued
be placed on the table of the Leglslatnve Assembly and if, before the expiry =

f-the session in which it is so placed or the next session, the Assembly
-any modification in any sech notification or the Assembly decides

¥ e_ﬁ*t_mtlﬁcatlon should not be issued, the notification shall thereafter 4
have effect only in such modifisd: form’or be of no effect, as the case may
o however, that any such modification or armulment shall be without

_ejxj,diee te the vahd.lty ef ‘a.nythmg prevxously done under the notifi- -
: | , o g 1
2
THE SCHEDULE Prive
[See sectlons 1 1) (a) and; secuqn 66.]. L.
: : 2
Lrsr OF INsn'runons R 3
.y o,. w ‘. ' .
I Govemmem Med:cal Colleges——— Ufzder the comrol of D:rector 0 f Me edzcal V. G
Educat;on,--_,“, - M
“o
1 Madras Medical College, Madras-3. : Priva
2 Sta.nley Medical College, Madras-1.  / _, C
3 Kllpauk Medical College, " Madras-10, VI
- 4; Madwrai Medical College, Madurai. . | o
B Than]a.vur Medical College, Thanjavur ;
6. Coimbatore Mediaal College, Coimbatore. '
.E-:;;f_I‘;runelvell Medlca.l ‘College, Tirunelveli.
» -8::.;_,0henga.lpattu ‘Medical College, Chengalpattu VL
"anate Med:cal Colleges — . ! | é .
1 Chnstxan Medmal College, Vellore |
- 2:/Sri Ramachandra Medical College and Research Instmxte Madras, . 2'
'3 PSG Inst1tu.te of Medxeal Sexences Coxmbatore - 5
6.
7-

II Gavemment Medical - Collegese—- Under the conrrol of D:recror oj
Indzan Medzcme-—- | __ .

1 Govemment Sldha. Medlcal College Pala ya.mkotta;, Tlrunelveh
2, Government Sldha. Medical. College Palani.

-3, Government Homoeopat hy Medlcal College, T:mmangalam
. Madurai district.
- .4 Goverament Uaani Medical Collere, Madras..

{ :

L
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e

Private Medical Colleges —

1. Venkataramana Ayurvedha College, Madras
2. Ayurvedha College, Coimbatore. -

II. Government _Dental College-— ‘
Madras Dental College, Madras, : .

VR Y by ong e L

F 1V, Government Pharmacy Colleges - (B. Phafm)-? "

1. Madras Medical College, Madras. S o
2. Madurai Medical College, Madural Lo

-

Pr:vate Pharmacy Colleges (B Pharm)-—-

1. C.L. Baid Mehtha College of Pharmacy, Thorapakkam, Madr”s.x
2. 1.8.S. College of Pharmacy, Rockland, Qotacamund-1, :

3. K.M. College of Pharmacy, Melur’ Road Uthangudl, Madural.
8 - » .

; V Governmem College of Nursing— | | '
Ma.dras Medxcal College, Mad'ras R

 Private College of Nursing— o
. Christian Medical College, Vellore

'E'Z"VI Government Cdllege of Physrotherapy—-_" - S

1. Institute of Rehabilitation Medicine, K.K. Na.gar, Madras. T

2. College of Physiotherapy at the Campus of Government Rﬁjajl
Tuberculosis Hospital, Tlruchlrappalh : =

. VII. Private Institutions conducting Post-Gmduate Degree and Bwbm
Courses — o

. Cancer Institute, Adyar, Madras L
. Sankara Nethralaya Medical Research Foundation, Collcge Road
Madras:6, \ o
. 'St. Joseph Hospital, Tiruchirappalli, o '_ - o
_ Aravind Eye Hospital, Madurai. : " :

_ M.V. Hospital for Diabetes, Madras-13,

" Gandhigram Rural Institute of Health and Famlly Planmng.
7. Christian Community Health Centre, Ambilikkai. =~ -

(By order of the Governor)

- S. VADIVELU, .
Commzsszoner and Secreiary to Govemmem, .
Law Department

ChU\-l-“-w Nl—-

Y

N : c-.

i PRINTED AND PURLISHED BY THE DIRECTOR OF ETATIONEEY AND pnm'rmo :
MADRAS, ON BEHALF OF THR r-nvmmfumvr OF TAMIL NADD . c
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The following Act of the Tamil Nadu Legislative Assembly received

the assent of the President on the 11th December 1987 and is Kereby .

published for general information:—

" ACT No. 50 OF 1987. o
An Act to amend the Tamil Nadu Medical University Act, +1987.

BE it enacted by t1e Legislative Assembly of the State of Tamil Nadu
in the Thirty-eighth Year of the Republic of India as follows:—" "~ .

1. Short title «nd commencement.—{(1) This' Act may becalled
the Tamil Nadu Medical University (Amendment) Act, 1987, ..

(2) Tt shall be deemed to have come into force on the' 24’:11
September 1987. | ——
> Amendment of section 1, Tamil Nadu Act 37 of 1987.—For
sub-section (1) of section 1 of the Tamil Nadu Medical Universit
Act, 1987 (Tamil Nadu Act 37 of 1987) (hercinafter referred to°4
the principal Act), the following sub-section shall be substituted
namely :— ' R
“ (1) This Act may be called the Dr. M.G.R.. Medica
University, Tamil Nadu, Act, 1987.”. | |
(A Craap) 1V-2 Ex. (755—1  ( 331 ) -
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3 Amendment of  section 2, Tamil Nadu Act 37 of 19§. —
ipn 2 of the- principal' Act, for clause (g), the following clause
substituted, vamely:— -

(g).* Uniyersity ” means i Di, M. G. R. Medical University,

Amendment of section 3, Tamil Nadu Act 37 of 1987.—In
n'3 -of the principal Act; in sub-section (1), for the expression
¢bys the name “ The Tamil Nadu Medical University”.”, the 1
pression “ by the pame - “ The Dr- M.G.R. Medical University, 3
Nadu . shall be substituted. . ' ]
& D Substitution = of the -expression “the Dr. M.G.R. Medical
niversity, Tamil Nadu ™, for the expression “ the Tamil Nadu Medical
pniversity” . in - Tamil Nadu Act 37 of 1987.—Throughout the
gipal Act, except in sub-section (1) of section 1, clause (g) of
2 and subssection (1) of section 3, for'the expression “ the
Nadu ‘Medical University ”, wheréver it occurs, the‘expression
Dr, -M-GR.". Medical . University, - Tamil Nadu> shall be

3 Repeal and Saving.—(1) The Tamil Nadu Medical : University 1
{Amendment) Ordinance, 1987 (Tamil, Nadu Ordinance 6 of 1987),
reby repealed. -~ .- - e

(2) Notwithstanding such repeal, dhything done or any action
ken: unde. the prihcipal Act, as amended by the said Ordinance,
hall »~ deemed to have been done or taken under the principal Act,

:as amended by 'th,is'_Act., -
: o - (By nrder of the _Go_vlern'or )

.~ . S. VADIVELU,
.Commissioner and Secretary to Government, ¥
.- Law_Department. '

T Cw
i S T
AR o
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Thes following Act of the Tamil Nadu Leglslative Assembly received the
sssent of the Governor on the 8th Iebruary 1991 und is hereby published for
- general informution :—

ACT No. 9 OF 1991.

An A.u ;urthu to amend the Dr. U.G.R. Medical Unwers'u_;, Tanil Nudu, Aet.
1987,

BE it enacted by the chlslanve Asscmbly of the State of Tamil Nadu in the
Fortv-ﬁrst Year of the Repubhc of Indin as fullows:—

Short title and 1. (1) This Act may be ca]led the Dr, M. G R. Medmal Umvcrsrty, Tamil ._
commencement.” Nadu (Amendment) Act, 1991, b

: {2) It shall be deemed to have come mto f(n'ce on the 10th day of
December 1990,

Amendment of 2. For sub- seCtlon {1) of &ectl-on 1 of the Dr, M.G.R. Medical University, .5
section 1. Tamil Nadu, Act, 1987 (hereinafter referred to ag the pnnelpal Act), the . Tﬂ;ﬂg:“g‘;?

following sub-section shall be substituted, namely —_

“ (1) This Aet may be called the Tamil Nadu Dr. M.G.R. " Medical
University, Madras, Act, 1987.".

Amendment of 3. In section 2 of the prideipal ﬁct for clause (¢), the follomng clause
section 2. shall be substxtuted namely :— _ .

; . “(g) ¢ Umvermty means .the Tamil Nadu Dr. M.G.R, Medikcal
$ University, Madras ;" : - ’ :

Amendment of 4. In section 3 of the principal Aet, in sub-sectien (1), for the expres-
section, 3. sion “by the mame “ The Dr. M.G.R. Medical University, Tamil Nadu ™. ”,
the expression “* by the name * The Tamil Na,du Dr. M. G R. Medical Unwermtv

Madras ”. ” shall be substituted.

Substitution of 5. Throughout the principal Aet, except in. sub-section (1) of section 1,
the expression  elauge (¢) of section 2 and sub-section (1) of section 3, for the expresson
“the Tamil  «the Dr, MG.B. Medical University, Tamil Nadu ”, wherever it oceurs, the |
Nadu " expression “the Tamil Nadu Dr. MGR Medieal Umvcrmty, Madras ® shall™"
i o Dr.ML.G.R. 4 gubstituted.
¥ Medical ' _ : o
University, .
3 © Madras”, for
_ . the expression
' - *“the Dr.
. M.G.R.
Medical
University,
Tamil Nadu "
in Tamil
Nadu Act 37
of 1987.

Construction of 6. References to “Dr. M.G.R. Medical Ugiversity, Tamil Nadu”- and
..rgf.emﬁ%sﬁ" “Dr. M.G.R. Mcdical Univerdity, Tamil Nadu, Act” in any Act or in any
Medical  rule, notification, proceeding, order, regulation, by-law, or other instrament ,
University, made or issued under such Act or “ statutes ”, “ ordinances ™ and * regulations”™
Tamil Nadn” made or continued in foree under the principal Act shall be construed as
«pr. M.GR, references to “ Tamil Nadu Dr. M.G.R. Medical University, Madras”™ and
Medical “Tamil Nadu Dr. M.G.R. Medical University, Madras, Act”, respectively.
{Iniversity, _ _ _ . . .
: Tamil Nadu
Act”,
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7. Where immediately before the 10th day of December 1990, any legal Legal
proceedings are pending to which the “ Dy, M.G.R. Medical Umverslty, Tamil proceedings.
Nadu ” is & party, “ Tamil Nadu Dr. M.G.R. Modical University, Madras ”

shall be deemed to be substituted for the “Dr.. M. GrR Medical University,

Tamil Nadu ™ 'in those pmeeedmgs

' 8. (1) The Dr M.G.R. Medical Umversity Taaml Nadu (Amendment) Repeal and
Ordmance, 1990 (Tamil Nadu Ordinanee 11 of 1990} is hercb} repealed ~ saving.

(2) Not.mthstmdmg ‘such repeal, anything done or any action taken

under the principal Act, as amended by the said Ordinance, shall be deemed
to have heen done or taken under the. principal Act, as amended by thie Act.

(By wrder of the Govemmf)

P. JEYASINGII PETER,
Secretary to Government, Law Department,

(A Group) IV-2 Bx. (82)—ta
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awsenl of #he Governor o Lhe .t.’ml Um!nlux 1080 amed is herely pusiished  for
general information :— :
ACT No. 39 OF 1991,
An Act fm ther to amend the. Tamil Nadu Dr. M.G.E. Me{hca’ Frnipersity,
Madras, Act, 1987. .
BE it enacted by the Legislative Assembly of the State of Tamil Nadu in thc
JForty sLCnnd Year of the Republie of India as follows :—
1. 'This Act may be called the Tamil Nadu Dr. M.G.R. Medical University, Short title,
Madras {Third Amendment) Act, 1991. _
2. In section 45 of the Tamil Nadu Dr. M.G.R. Medical University, amendment
Madraz, Act, 1987 (h(‘lunaftov veferred to as the Prineipal Ack), to sub-  of
-section (1), _the following proviso shall be added, namely :~ section 43.

“ Provided that a member«of the Tamil Nadu Legislative Assembly
elected to the Senate shall cease o be & member of the Senate from the date
ou which he ceases fo be a member of the Tamil Nadu Legislative Assembly.”,

3. For the remova) of doubts, it is hereby declared that, notwithstanding Removal of

qaxvthiog contained.in any law fer the time being in force or in any judge-
,ment, decree or order of any Court, every, person who had been elccted to  the
_Senate of rthe Tami] Nadu Dr. M.G.R. Medical University, Madray in  his
rapaeity. gs 2 member of the Tamil Nadu Legislative Assembly and who had
.ceased to:he 4 member of the Tamil Nadu Legislative Assembly but holding
office as a. mcmber of the Sernte immediately before the date of the publication
.of this Aetin the Pemil Nadu Governmment Guzetle, shall cease to be a2 member
. of the Senate of the said University on the date of the pubhcatlon of this Aet
dn the Tamil Noady Govermment Gozette,

.

(By order of the Governor.)

P. JEYASINGII PETER,
Secretary to (overnment,
Law Department,

rammo PUBIJSHEI) By 1'u|=.n 8 OF SYATIONERY mm
ON BERALF OF THE GOVERNMENT OF TAMIL NADU - INQ Mwau

Doubts.. ”‘v

... X . ) .-
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The following Act of the Tamil Nadu Legmlatwe As&cmbly roceived the™’
r_.._.v mww Qgtober 1991 aad 13 hcrebv published for
mmmm“‘"‘ mvmﬁt—*-}?-’-vw AR SR

ACT No. 42 OF 1991,

“f’ .',-’ ‘

An Act further to cmwmf ﬂw Tmmt ’Nadu Dr. §H GR Medtm! Umuemzy., :
. ’ Hadms, Acf 1937 .

BE n. enactcd by the Leglsla.twe Asaembly of tha Statc oE 'lam:l,?h&du in t.hﬂ - _
Forty-second Year of the Republic of Indla. as follows : — BN § i3

nasre

o4
Shorf titte, 1. This Act may be calied the Tamili Nada Dr. MGR qulcal Umvet- S
sity, ‘\{adras {Sccond Amendment) Act, 1991 R

Amdndment of 74 27 In section - 10 of-the  Tamil Nadw Dr. M.G.R, Medical University,
ion 10. Madras, Act, 1987 (heréinafier referred to a8 the - prmclpal Aect), - to sab- .. W
section (1), the following previse shall be added :aamcly o

“Provided that if the Chancellor js. of t.‘he oplmon *hat none of the
persans in the panel so recommended by the Committee is suitable for appoint-
ment as Viee-Chancellor, the Chancellor may take steps to: constitute another - - - -
Committee, in accordance with sub-section (2), to give a fresh panel of three
different names and shall appomt one of the- persons namt.d 1in the fresh panel,

as the Vlce-bhancellor P

R’;ﬂ‘éﬁ: of 3. For the removal of déubts, it is hercby declared that the provisions of
’ _ section 10 of the principal Act, as amended by this Act, shall apply to any

panel of nmames recomitended by the Commitiee referred to in sub-section (2) )

of that section for appointment as Viee-Chancellor and pending consideration o

with fhe Chancellor immediately Lefore the date of the publicution of this

Act in the Tanul Nadu Gove?‘nment Gazette ¢

tBy order of the Governor).

\{-'}'s:- B T R S S ol __;{3_‘ T T

P JEYASINGH PETER.

' U Secretary to Government,

v : R o . Low Department. .

/

" FKINTED AND PUBLISHED BY THE DIRECTOR OF 'S$TATIONERY AND PRI G.M Rg\s
t'i’db ON BEHALF OF THE GOVERNMENT OF TAMiL. NAD TNTIN AP
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Wamit Nudu

. Act 37 of
1987,

A

mil Nzdu

The foHowing Act of {.he Tamil Nadu Legisiative As%mbiy received the -

assent of the Governor on the 23rd Fehrua)ry 1992 and is hereby published for
general information :— _

ACT No. 8 OF 1992. .

An Act further to amend the Tamil Nedu Dr. M.G.R. Medical University,
Madras, Act, 1987,

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
© third Year of the Republic off India as follows :-—

1. (1) 'This Act may be called the Tamil Nadu Dr. M.G.R. Med1ca1 Umvers:ty,
Madras (Amendment) Act, 1992,

. (2) Tt shall be deemed to have come into force on the 10th day of Januvary

2. In section 10 of the Tamil Nadu Dr., M.G.R. Mechcal University, Madras

Act, 1987 (hereinafter referred to as the principal Act), in sub-section (1), for the

provise, the following proviso shall be substituted, namely ;:—

Short title and ©
commencement.

Amendment of -

“Provided that if the Chancellor does not approve any of the pez'soﬁs in the -

pancl so reeommended by the Committee, he may take steps {0 constitute another
Conunittee, in accordance with sub-section (2), to give =2 fresh panel” of three
different names and shall appoint one of the persons named in the . fresh panel as
the Vice-Chanccll()"

3 For the removal of doubts it is hereby declared that the prowsms of section Remoyal of !
10 of the principal ‘Act, as amended by this Act, shall apply to- a&y panel of _names doubls o

recommended by the Committee referred to in sub-section V)]
appointment as Vice-Chancellor and pendmg consideration with the Chanceilor
immediately beftrrethedateof thepubhmonofthisAct mthe Tamil Nadu . Govern-
ment Gazette,

4. 'I‘he Tamll Nadu Dr. MGR. Medical University,,Madras (Ammd-
ment) Ordinance, 1992 is hereby - repealed. -

(2) Notwithstanding such repeal, anythmg done or any action taken under

that section for = °

Repeal and
saving.

the principal Act, as amended by the said Ordinance, shall be deemed to have -

heen done or taken under the principal Aect, ag amended by this A,

(By order of the Governor) '
e : MD. ISMAIL,
i o ' Secretary to Government,
“ ' Law Deportment,

PRINTED AND PUBLISHED BY THE DIRECTOR OF 3TATIONERY AND PRINTING, MADRAS_@ L

Ot BEHALF OF THE GOVERNMENT OF TAMiL NADU
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" Part IV—Section 2
: ! Tamil Nadu Aets and Ordin:nees.

Tha foIlowmg Act of the Tamil Nadu Legmia.twe Assembly received the
assent of the Governor on the 8th June 1992 and is hereby published for
seneral information :—

ACT No. 20 OF 1992

An Act further tq gmend the Tamil Nadu Dr. MG.R. Medical Unwem.ty,
Madras, Act, 1987. :

BT it enacted by the Legislative Assembly of the State of Tamil Nadu in “the
Ttorty-third Year of the Republic of India as follows:—

1, (1) This Act may be called the Tamil Nadu Dr. M.G.R. Medical Shor title and
University, Madras (Second Amendment) Act, 1992, ' _ commencement.

(2) It shall come inte force at once.

;- 2. In section 12 of the Tamil Nadu Dr. M.G.R. Medical University, Amendment of
bt 31 of 1987.  Madras, Act, 1987 (hereinafter teferred to as the principal Act), in sub- section 12.

section (2), a,ftcr the expression “to ensure that the provxmons of this Aet,

the statutey, ordinanees and regulat;lons ¥ the expression * except seetion

35-A " shall be inserted.

8, After section 35 of the prmcapal Act, the following section shall be Insertion of
nserted, namely :-—

" 85-A. Selection and qdmission of candidates {o Government colleges
war institutions—-Notwithstanding anything contained in section 35 or in
any other provisions of this Aet,—

(a) the Government shall be the competent authority to aelect and
admit eandidates to a course of study or training in the Government colleges
and institutions and to a course of stfudy or training in prlvate colleges  ard
© ihstitations to whlch tJ:us ‘Act applies, in respect of seats under” (‘ovammwt
Qitodn ; and . ;

!

W(A Gironn) TV-2EX.(338) 1 L7 1

new section 35-A.

i - - | o o _ [(Pm@lsparse.
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fad e

(b) the Government may specify by gencral or gpecial order. the
policy, guidelines, method and procedure for selcetion of candidates for adwis-
sion to & course of study or training in Government colleges and institutions
and to a course of study or training in private colleges and ingtitutions to
which this Act applies, in respect of seats under Gov..nment quota.

Ezplanation.—In this section, the expression “seats under (overn-
‘ment quota ” means the seats reserved in. a2 course of study oc treining in
private colleges or private ingtitutions to which this Aet applies, to be filled
in by the Government from among the approved list of candidates selected for
admiggion. . ¢ - . :

(By order of the Governor)

MD. ISMAIL,
Secretary to Government, Low Department.
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_ The following Act of the Tamil Nadu.Legi.f(atwe Assembly received the
assent of the Governor on the Tth- Mry 1993 and is hereby publlshed for

general information :— <

ACT No. 13 OF 1993.

- An Act further to amend the Tomil Nadu Dr. M.G-R- Medical University, .
' Hﬂdras Act, 1987,

BE it enacted by thé Legmla.tlve Assembly of the State of 'l‘amll Naidu in the
Forty—fouﬂrh Yeay of the Repuhlic of Indla as follows . — .

1 (1) Thls Act may be called the Tamil Nadu Dr. M.G.R. Medical Short title and’

U emlty, Madras (Amendment) Act 1993. - commencement
S __.-_;(2) It shalI come into force. on such date as the State Government may,
-hy notlﬂcatmn appomt .
funil Nadu At 2. In section 30 of the Tamil Nadw Dr. M.G.R. Medical University, Amendment of |
- stetion 30, ’

37 of 1987. Madras, Act, 1987, for sub-section (1), the followmg sub-section shall be
substituted, namely‘ — .

#'(1) The University shall _cOﬂSiS]t of the f_ollowing_Faculti_es, namelyl:—-
(@) Faculty of Basic Medical Sciences ; '
(b) Faculty of Medicine and Medical Specialities ;

(c) Faculty of Surgery and Surgical Spocialities ;
(@) Faculty of Paediatrics and Paediatric Specialities ;
(e)' Faculty of Obstetrics and Gynaecology and 'reléﬁzed Specialities ;

(f} Faculty of Community \H&alth and Social Seciences and Hlstory
of Medicine ;

(@) Faeu‘t} -of Dentlstry ; -

45 Facul.tg of Pharmacy ;

() T‘aculty of Nursing-; and .

(j) such other! Faculty as may be preseribed by the statutes ”.

(By order of the Governor )

M. MUNIRAMAN, .
Secretary to Govemment Law Department,,

¢ Group) 1V2 Ex. t240)-~2
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Tamil Nadu
Act 37 of
1987.

Tamil Nadu
Ordinance

15 of 2012.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 14th November 2012 and is hereby published for general information:—

ACT No. 42 of 2012.

An Act further to amend the Tamil Nadu Dr. M.G.R. Medical
University, Chennai, Act, 1987.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-third Year of the Republic of India as follows:-

1. (1) This Act may be called the Tamil Nadu Dr. M.G.R. Medical University,
Chennai (Amendment) Act, 2012.

(2) It shall be deemed to have come into force on the 6th day of August
2012.

2. In section 10 of the Tamil Nadu Dr. M.G.R. Medical University, Chennai,
Act, 1987 (hereinafter referred to as the principal Act), in the proviso to
sub-section (3), for the expression “sixty-five years”, the expression “seventy
years” shall be substituted.

3. (1) The Tamil Nadu Dr. M.G.R. Medical University, Chennai (Amendment)
Ordinance, 2012 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to
have been done or taken under the principal Act, as amended by this Act.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 10.

Repeal and
saving.
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